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To,

The Registrar,

The National Green Tribunal,

Principal Bench,

New Delhi

E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Sub: Report of the Joint Committee in compliance of Hon’ble National Green Tribunal,

Principal Bench, New Delhi Order dated 12-01-2023 in OA No-884/2022 Sanjeev

Kumar Versus Uttar Pradesh Pollution Control Board & Ors.

Respected Sir,

With reference to the above-mentioned subject the Joint Committee inspected the
site in compliance of Hon’ble National Green Tribunal, order dated 12-01-2023 in OA No-
884/2022 Sanjeev Kumar Versus Uttar Pradesh Pollution Control Board & Ors. Joint

Committee’s report is hereby submitted for kind perusal and necessary action please.

Enclosure: Joint report.

Yours Sincerely

J/\//O//r —
(Utsav Sharma)
«, Regional Officer

Copy to:
1. Member Secretary, U.P. Pollution Control Board, Lucknow for information.

2. Chief Environmental Officer, Circle-1, U.P. Pollution Control Board, Lucknow for
information.

3. ShriPradeep Misra, Advocate, Hon’ble Supreme Court/NGT, New Delhi for perusal and
necessary action please.

4. Law Officer-l, U.P. Pollution Control Board, Lucknow for information.

L\Ilegiénal Officer

&3 BRI : ATE0TH0THO—2, VIER—16, THERI, TRAWIG—201012 BIT—0120—4160108
q&ed : TC-12V, farfr wve, Mt TR, @@ 226010
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IN THE MATTER OF:

Sanjeev Kumar ..Applicant
Versus

Uttar Pradesh Pollution Control Board ...Respondent(s)
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FILED BY
Pz o
UTSAV SHARMA

Regional Officer, UPPCB

Ghaziabad
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BEFORE THE NATIONAL GREEN TRIBUNAL 52 1
PRINCIPAL BENCH, NEW DELHI

Original Application No. 454/2022

In the matter of:

Sanjeev Kumar ..Applicant

Versus

Uttar Pradesh Pollution Control Board ...Respondent(s)

SUPPLEMENTARY REPORT ON BEHALF OF THE JOINT COMMITTEE OF

DISTRICT ADMINISTRATION AND UTTAR PRADESH POLLUTION CONTROL

BOARD WITH RESPECT TO ORDER DATED 12.01.2023 AND OBJECTIONS
RECEIVED ON 28.01.2023.

IT1S MOST RESPECTFULLY SHOWETH:

1. That, the instant matter was taken up by this Hon’ble Tribunal on basis of
an application filed under Sections 14, 15 and 18 of the National Green
Tribunal Act, 2010 with regards to Sidhharth Vihar Yojna, a scheme of
Awas Vikas Parishad, Ghaziabad.

2. That in the said application, it has been alleged that some projects have
been completed and allowed to be occupied but in violation of
environmental laws in as much neither green belt has been developed
nor Sewage Treatment Plant has been installed and thereby causing

pollution.

o -



3. That, Hon’ble Tribunal perused the said application on 06.12.2022 and in522
view of the allegations made in the application constituted a Joint
Committee of District Magistrate, Ghaziabad and the State Pollution
Control Board and has sought a factual report. Relevant operative part of

the said order reads as under: -

“..In our view before proceedings further let a factual report be
obtained by this Tribunal for which purpose we constitute a Joint
Committee comprising State PCB and District Magistrate, Ghaziabad
within one month by e-mail at judicial-ngt@gov.in preferably in the form
of searchable PDF/ OCR Support PDF and not in the form of Image PDF.
The Report besides covering issues raised like sewage treatment plant,
developing plantation and other, may also provide status of existing
infrastructure in the area to carry treated sewage (sewerage) and solid

waste collection and transportation systems for processing at identified

sites....”

4. That the Joint Committee carried out inspections and sought information
from U. P. Awas Evam Vikas Parishad on basis on content of the order of
Hon’ble National Green Tribunal as copy of Original Application was not
serviced to the members of the Joint Committee constituted by Hon’ble
Tribunal vide order dated 06.12.2022.

5. That the said area has been developed by U. P. Awas Vikas Parishad and
in view of above, Regional Officer, UPPCB vide letter dated 02.01.2023
has sought information with regards to allotment of plots, status of

issuance of completion certificate to completed projects, status of green
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belt as per approved plans in completed projects and status of sewage 523
treatment plants in completed projects from Deputy Commissioner, U.P
Awas Vikas Parishad, Ghaziabad. Also, as directed by Hon’ble Tribunal,
information with regards to status of sewerage network, terminal STPs
and municipal solid waste management has also been sought vide said
letter. Copy of said letter is annexed as Annexure I.

. That taking cognizance of above-mentioned letter of the State Board,
Senior Engineer, U.P. Awas Vikas Parishad, Ghaziabad vide letter dated
03.01.2023 has directed concerned Executive Engineers to furnish
information sought within three days. Copy of said letter is annexed as
Annexure Il.

. That Awas Vikas Parishad has furnished information sought vide letter
dated 09.01.2023. Pertinent points highlighted by U.P. Awas Vikas
Parishad have been enlisted hereunder.

a. Siddharth Vijar Yojna, Ghaziabad is being developed by private
promoters and presently only three Group Housing Societies have
been inhabited by the residents; namely, (i) Prateek Grand City,
4/BS-01 & 4/BS-05, (ii) Apex-The Cremlin, 4/BS-02/03 and (iii) Gaur
Siddhartham, 8/BS-01.

b. That out of above-mentioned three societies, U.P. Awas Vikas
Parishad has issued part completion certificate for only 12 towers (4

in Phase | and 8 in Phase Il) of Prateek Grand City. Completion
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Certificate has not been issued to Apex-The Cremlin and Gaur524
Siddhartham.

With regards to development of green belt as per approved plan, it
has been submitted that Prateek Grand City has developed green
belt as per approved plan, no information has been furnished with
regards to other two projects.

. With regards to installation of sewage treatment plants, it has been
submitted that Prateek Grand City has installed a captive STP of 500
KLD, Apex-The Cremlin has installed a captive STP of 380 KLD and
M/s Gaur S\iddhartham has installed a captive STP of 550 KLD and
200 KLD. U.P. Awas Vikas Parishad has also informed that the sewage
generated is being treated and utilized within these projects
presently.

With regards to availability of infrastructure of sewerage network
and terminal sewage treatment plant, it has been informed that
trunk sewer has been laid down in said area and it is proposed to
construct a terminal STP having capacity of 43 MLD for Siddharth
Vihar Yojna. In first phase, construction of terminal STP of 21.50 MLD
has already started and same is expected to be completed by
08.07.2023.

With regards to municipal solid waste management, it has been

submitted that Prateek Grand City, Apex-The Cremlin and Gaur
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Siddhartham have installed waste composting units for waste525
management. Further, for management of solid waste in the said

area, tenders were invited for management of municipal solid waste

to be generated from the area, however same could not be
processed as only one bid was received. Parishad is in process of re-
tendering.

Copy of the letter along with annexures received from Executive
Engineer, U.P. Awas Vikas Parishad, Ghaziabad is annexed as
Annexure-lll.

g. That subsequently, site visit of the Siddharth Vihar Yojna, Ghaziabad
and private group housing societies which have been inhabited was
carried out on 10.01.2023 by Shri Bipin Kumar, Additional District
Magistrate (City), Ghaziabad, Shri Utsav Sharma, Regional Officer,
UPPCB, Ghaziabad and Shri Aman Tyagi, Executive Engineer, U.P.
Awas Vikas Parishad. Findings of joint inspection have been detailed
in report of the Joint Committee filed on 11.01.2023 and taken on
record during proceedings in Hon’ble Tribunal on 12.01.2023.

8. That the State Board received copy of the Original application from

Hon’ble National Green Tribunal along with notices to be served to

M/s Prateek Realtors India (P) Ltd., M/s Apex Heights (P) Ltd. and M/s

Gaur & Sons India (P) Ltd. through e-mail on 18.01.2023.



9. That in compliance of orders dated 12.01.2023, the State Board had sent526
the copy of the above-mentioned orders of Hon’ble Tribunal along with
report dated 11.01.2023 of the Joint Committee submitted in Hon'ble
Tribunal to M/s Prateek Realtors India (P) Ltd., M/s Apex Heights (P) Ltd.
and M/s Gaur & Sons India (P) Ltd. on 16.01.2023 itself, copy of same is
annexed as Annexure IV.

10. That the notices received vide email dated 18.01.2023 have been
received by M/s Prateek Realtors India (P) Ltd., M/s Apex Heights (P) Ltd.
and M/s Gaur & Sons India (P) Ltd. on 14.02.2023, copy of service and
receipt of same is annexed as Annexure V.

11.That in view of various averments made in the Original application
received from Hon’ble Tribunal on 18.01.2023 and objections received on
28.01.2023, a letter has been issued on 30.01.2023 by the State Board to
Senior Engineer, U.P. Awas Evam Vikas Parishad, Ghaziabad to submit
response to the averments made in the original application, copy of same
is annexed as Annexure VI.

12. That the respond to above mentioned letter of the State Board has been
given by Executive Engineer of U.P. Awas Evam Vikas Parishad vide letter
366/M-21/47 dated 10.02.2023 in which details of works carried out by
U.P. Awas Evam Vikas Parishad in Siddharth Vihar Yojna with regards to

green belt development, laying of sewer line, construction of STP along
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with other works as per approved master plan in planned areas have 527

been given. Copy of same is annexed as Annexure VII.

13. That in view of submissions received from U.P. Awas Evam Vikas
Parishad and averments made in the application, the Siddharth Vihar
area was inspected by the Joint Committee along with representatives
from U.P. Awas Evam Vikas Parishad on 13.02.2023, some of the major
observations with regards to infrastructure and averments made in the
application are as below:

a) Besides private Group Housing Societies, 1984 EWS homes under
Gokuldham and Vrindavan Enclave have been developed by U.P. Awas
Evam Vikas Parishad in Sector 9, Siddharth Vihar, of these 1844 have
been sold and have been inhabited.

b) 1376 homes have been built under Manyavar Kanshiram Ji Shahri
Garib Yojna in the year 2010 and handed over to Municipal
Corporation, Ghaziabad.

c) U.P. Awas Evam Vikas Parishad has built 1292 homes under Ganga,
Yamuna and Hindon Apartments Scheme in Sector 7,Siddharth Vihar,
of these 550 have been sold and have been inhabited.

d) That none of the above-mentioned schemes have a captive STP and
presently the sewage from these schemes is being carried by the
trunk sewer line and its eventually disposed in open areas and low

lying areas within the Siddharth Vihar Yojna.
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e) That small parks under Manyavar Kanshiram Ji Shahri Garim Yojna,528
EWS Scheme and Ganga, Yamuna and Hindon Apartments scheme
have been developed by U.P. Awas Evam Vikas Parishad but the
Master Plan Zonal Park in an area of 20.5338 acre and green belt in an
area of 24.71 acre near private group housing societies has not been
developed yet. At the time of inspection, the said area was being used
for agricultural purpose. Also, in some areas, construction and
demolition waste was found in the said green area and stagnant
domestic waste water was also found in a pocket near the mazar in

the green belt as can be seen in the photograph below.

il

f) That with regards to encroachments, it was observed that temporary
vending shops have come up in areas near under construction
projects.

g) That the sewer liné laid by U.P. Awas Vikas Parishad is presently not

connected to the terminal STP which is still under construction due to
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which issue of water logging, more so in monsoon season cannot be529
ruled out. The State Board has issued a show cause notice for
imposition of environmental compensation of Rs. 50,000/- per day
since the day possession has been given in Siddharth Vihar Yojna/up

to five years, copy of same is annexed as Annexure VIli. Photograph of

under construction STP and water logging in the area is as below.

h) That the road infrastructure in the area is dilapidated and almost all
major roads needs to be black topped. Though anti-smog guns and
tankers are being used for purpose of water sprinkling but the dust
generation due to broken roads and vehicular movement on these
roads is adding to dust pollution in the region. The State Board has
already issued notice to U.P Awas Evam Vikas Parishad on said issue
on 20-10-2022, copy of said notice is annexed as Annexure IX. Also,

the State Board has issued a show cause notice to U.P. Awas Evam
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Vikas Parishad for imposition of environmental compensation of Rs.530

13,50,000/- for dust emissions and air pollution due to broken roads,
copy of same is annexed as Annexure X. Some of the photographs of

dilapidated roads are presented hereunder.

The present status report may kindly be taken on record.

NeE W %7/

(Kishan Singh) (Utsav Sharma) (Bipif/Kumar)
Assistant Environment Regional Officer ADM (City)
UPPCB, Ghaziabad Ghaziabad

‘Engineer UPPCB, Ghaziabad
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536

SVM infraestate Pvt f-td.

Fid Leipit :*ﬂv rInme fmnwo Post

‘Mis Pmteek Reaiatom I:adia Pyt Ltd
-.A*dz. Sector -67
No!da. up -

Sub: - Supply,. Installafion, Comnsisstoning & Opération of Solid Waste Managesent:
equipmient of OWC Machine Ghazlabid,

Dear Sir,

This is.to certify: that OWC machine for Salld waste: maﬁagement has-beery instaﬂed and &

operativiial at your Society Namely Prateek Grand City situated at plot no 4/BS<t & 4!BS-5
Sidharth Vikiar Ghaziabad,

The dnistalltion arid cominissioning Report dated 10/4/21 fs attachied herewdih.

Thankity g you,

For SYM Infraestate Pyt Ltd,

Date::20/07121
place; Noitda

gt T Pk

R e

']'-l;p[ﬂ”‘-?g—T h'{"i‘fp“"l“‘“ R T‘ﬁq“rf{fﬁ‘ i

vl P =—it1;q- S ¥ rEarAtY.



INSTALLATION; 5 COMMISSIONING REPORT

squmem,ag&sms

FORMNO, | 135 |

ﬁ‘0'\.\?(’5Mﬁ’..‘ii-:l.

|bate:
Sr. No. ] QWG»JBO

Curring System Type & No.

Double curing svstern. Composling Binv-mm l:m-i PC.

Shreer ./ ipe

NA-

{Other Accessortes

[name of custorner’

|Prateek Realfors nidia Put, L3

Customier Address.

Pratielk Gisind Cty; PIoto; 4/BS-1:8:4/85-5; Siddnaeth vinar, Gaziabad

Natne with Contact Numbar-

i
i

Ccelb® ... . [7250043835.

“|BaR

Name of: Suppl‘ erq

”Sﬁr’iaﬁsﬁbhmﬁ,

ADDRESS

Faxd ..

i Tmmng ;mparﬁed to{Name}

prevenﬁve mainxeaznce & operation; L

SUEAT. 5

.rName &slgnature of gefa?dr.- .
Y

Name & Slgnature of the
Officer of Cl!ept:

Apvinp
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A 540

, APEX HEIGHTS mim.
A 1) E X@ Email: Info@apexindia.in | Web: www.theapexgroup.in
07|oll2@s
4 o —
PAarIRa

' aduemdt afria Faferes -1
?m =) TWC‘*-‘\J a{{m:,; Zf.fg—cd Y
e — ey (Fosp) ,
T Plobwe- peen - 9) Apes Mo Kemlin R cTP
£ Grenn Vorde Reprocomor Usik  Purchore. and Tostlliahiog
. Repord Umim sz ¥ gver=ty” W)
REAE i Yo7 £P e e Plok v - Rl 2N
T ST AT 31 oy el Dendal ad oS
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- { i ” P {f v’P:,_.. s
= ﬁ’a g ool Tow o ladio L~ puthorised Signatory
) Guan vaante Refrocen 0t Trvet
bk - pEE| ShRE Gub OO

W
Corp. Office: Apex D’Rio 526/1 Kanawani Ahinsa Khand -2, lndimp% siabad, (UP) | Regd. Office: S-672, School Block, Shakarpur, Delhi - 110092
Mob: 09810406695, 098100309;’;’»,% CIN Ng.:45201 DL2006PTC146615 20
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T I e T, msme— weeee

OIN UNAANIPTITHCR

(R ‘"4 i

NSTL \@

“.N“mm‘-m

—Mrm . . o e e - - '
e Tax Inveice No 14/:33‘;;021
sieus: o _
mf‘ » STEV, Kasna Industrial Argg f0te
R o Nold, Nofda - 201306, "2
grate; Urtar Pradesh S ™ T T
gopital: Lucknon. —_— | 11/07/2020
;;wc ew.mnnuzc _ N
Hayee- | Delivery Address T |
,q;s.\pu Helghts Preled M/s Apex Heights Pvt Ltd
Acacia Valley, Plot o 11, X Block €, Apex The Kremlin, Plot No BS 2/3,
Y, ﬁﬁ;ﬁ. Siddhartha Vihar,
. - _ Ghaziabad (yp
TIN: 09AADCREZIIANZZ tebad (OF) - g
SrNa. | . Description ofGonds BN GST |y T Rete Per Anigunt
AC_ | Rate | ' o
"7 | Waste water treatment p!am: spare® | 9987 |18% 1 900,000 | Gross 5,00,000
mmponems:
> SEWERAGE TREATMENT
PLANT 380KLD PLANT .
"PUMPS; EQUIPMENT & - |
PIPING; INSTALLATION - s
‘Sub Total. 9,00,000
Aarationt ' T TarmbleAmownt@] 7 75,00,080
declare that ﬂl%il:imk:ieéhm:; the agtul;:.l price D T\‘! -SGST @ 9% (B=A*9%,) Sl 8,,.1..,99-0 B
be:goods described and thavalt particulars are - == i
he goods dex 37 CGST @ 9% (@=n'o%) 000 N |\
% Total Amount (D} i 10,62 000 o
Amount InWords - Ten La\ ls Sixty Two Thousand. Only. ' ' VI
fSAC . Tax .4 CGST SGST N, ST
'P- . RATE|  Amount Rate | ‘Amount | Rate | 'Amount
- 9987 9,00,000 | 9% 81,000 9% 81,000 S

TAXRIAL | 162,000 | | : £ —

smer Sex &Signa’!&m} ; ‘ For mscgﬁmc

L\ / \»3/ ’ < '“‘%5’&5‘“
. : - e T

y Nt

' \ MURLEUS N
/} ;"I T \;‘3 / K-462, Site - -

- ﬁr!vr 3 ¥ SHEMRRuthive..
) ) e

’ ! \ e Fg-ﬁﬂﬁm“}, Meid5.774

«J/ ¥ )T vranyquest:ons related tothe Invoits, plcase/mnmrt m(‘sz@nnﬂmmmmm {QAANFBTIC -

T — a—e S

( J\;@\"’ 6\‘(\00\\ Z\ ‘ i %“}_x ”L?\ -
‘V i * t ayant

x a2

Website: www. gurheusmc xom

Lddress : K-462, Site V, Kasna Industrial Area, Greater Nonda-201310 Gautam Budh Nagar, UF.
' Phone : 0120-2666066, Email ; mfoOpmheusmc com

m~"mim4“£;ﬁ%mwmm
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GSTN : 09AANFP7
P 546

NSIE S8

BEGISTERED

\@)‘Glj;:) / \,‘
o gé oO #-—

Consignor Address: Tax Invoice No N :
M/s Purlieus Inc P-030 ““\ 18/11/2020 _ ', ‘
K462, SITE V, Kasna Industrial Area ~ T 1Y \
Greater Noida, Noida - 201306 - _ I
State: Uttar Pradesh Reff, No.  Dated {K j ‘
Capital: Lucknow =" 1170772020 B
State Code: 09 -
GSTIN: 09AANFP7274L22C o ‘ ) il Y
%er ' Delivery Address i g ¥ w—
© . Apex Heights Pvt Ltd M/s Apex Heights Pytitd | 5 Gc{ ]’333}0
Apex Acacia Valley, Plot No 11, 3 Block G, Apex The Kremlin, Plot No BS 21,?{ No. [C’lﬁ |
Sector 3, Vaishall, Siddhartha Vihar, R g A i
Ghaziahad (UP) . Ghaziabad (UF) A A R ? Yo% SO {
GSTIN: 09AADCR2231A12Z ] AL SeAA
Sr.No. - . Description of Goods HSN S | GST - { L TR fhesee s
- i e 8 L I i i WY 7 i rz/w»
‘ Wastewatertreatmentplantspare& 8421 | 18% |- 14,40,000 “Gross—1 - Y400
- components: : i

4
>

e t

> SEWERAGETREATMENT: -~ |

1
\ 1. . PLANT38QKLDPLANT -
' @ PUMPS, EQUlPMENT.& i i .
Q_WJ\//“ " f."' <5 PN (s ﬂb Total 14,40,000 ,;

te Amount {A}” 14,40,000

Declaration: : el A AP
We dedlare that the Invoice shows; &3ty §eST@ 9% (B=A%9%) . A 129600 |
of the goods described and that an pax:ticqla = : N TV aim
true and correct. i : CGST@ 9% (B=A*9%) - ) 29'60{:.. -“ )
}.‘ X ik o TotalAmount{D} ' i 16 99,200 \
Amount In Wnrds Sn;,teen Lakh Nmety Nme Thousand Two Hundred Oni L it § :
AgN/SAC ’ L. e “Tax . CGST SGST T 1GST !
( . s RAT' Amount 4- “Rate _-ﬁmoun’t Qt'e , Amount,f’{(
e — | ~E , : .
B 8421 14,40,000 | 9% 1,29600. | 9% 1,29,600 T
) TAX TOTAL ] 259,200 ~ i I
Customer Sea'l & Signature X L -‘W%hl_(éiaquja‘c.
[ A N
L H :
P RLIEUS INC
-482, Site -V
| lagusidsl A
' L £AE Greater lﬂﬂ‘&midaa 1 10
 lfyou have any questlons,relqte‘d tu the lmfmce; glaak c§|m;tgnfo@puﬂieumnc cggS'n}l ﬂQMNF'pTZ }**Eh 1

HEk tartha x.,h i Ny E

.3 ,’g i 3 ,“‘ @@9 /,; s
e VAR, Q8974
Qs Ry K
o~ 1) AN AV -~
SO0 %’—M Y /Q‘:\ “ \/ zﬂ\/
SRS YA
Website: www.purlieusine.comy \J’J§> "f
Address : K-462, Site V, Kasna Industrial Area, Greater Noida- 201310, Gauta agal;
Phone : 0120-2666066, Email ; info@purlieusinc.com \\\ HQW
‘a).“__.-—_*;-‘___:ﬁ_ e ~’.'-"ﬁ'=";-.‘*7§’_?{.2?" G SATR sy L

e e

S




{esTN: osaanep278122¢ DELIVERY :CHALLAN
) PURLIEUS INC
Reg. Ofﬁwx«z Site-v, Surajpur Industrial Acea, Greatu dea. ﬁuida (uP)- 202306
O — = camaa-mzo-iés'éoss ; 8744004194
" oemtﬁvm&s

™ Am-xrm;sidmnhme_mm.,mm

547

{2 ou

1. Goods onoe sold will v;ot be taken back.

ceases

ibilities for storage/ioss/d
Once the goods are dalivered to buyer or agent.
3. Warranty selated chims ffany$o be settled as par PfincpleIManufamm:s

P
we take no mmibiﬁﬁexforwklnddomlu_lom of error of thelr part. P . Km Site v
vad the above mentianed Is In good condhians, / / }A )’/ Kasna Industrial Area
/ L '/‘?;f“"" / " Greater Noida, Noida_;i?f
Recaiver's sign. ;:,:’;i¢ < / .o GSTIN ngmtégnigd-'s%gnam
N\ - ORIGINAL FOR RECEIPIENT

oaTe: 1811112020 CHALAR ND: 1. PO NUMBER
|VEHICLE NUMBER: ____ EWAYBULNUMBER:
Fﬂavlnxltems!mam delivered at your premises, hndtyaccepwm ) [
SN - Description'of items - Size.{mm} jh' “Unit _Make | Remarks
1 _Sewage Transfer Pump v/ |  ETERNASERIES | e Tl Nos . | Kirloskar
2 Balance water transfer pump 1/ KDI527,. L ~dlos | “Kiroskar
3 Irrigation transfer pump " - KDIS27 W 28" A Nos | -Kirloskar .
4 __Filter feed pump 1/ xaum TN Nos | Kirloskar |
5 Sludge recirculation pimip &~ |SPoM. N2\ "Nos~ | Kirloskar
6 _Slidge recrculation pump__ |SPILM 3 NN | Mos | Kidoskar |- __(
7 " BarScreén ) 1000X1000 iz~ Nos |- Purlieys L... &
8 “Airblower 4/ 440990.5K5/CM2 N2 Nos Beta '
9 Fine Bubble Diffuser 1000*63mm s Nos."'| _EPDM
10 Coarse Bubble diffuser. 150mm RV Nos | . Silicon
10 . - Mbbrmedia _ y~ _aam3 Bag - | WELCOME
11 Tubesettler Media ¥ I3 - | WELCOME | j
12 " Qzondter - ¥ ‘ 120emflir Crgative | |
13 _Multi grade filter vessel ozl 2000mm*2800mm ~Purlieus
14 Actlvated Carbon filter. vesselv 2000°2800mm, - Purlieus - _
15 smpu@g r 3_mi!f £ 40m: head: " Rotomac . ]
.16 FIterPress ki 3apta:924"z4" ' Pharmatech| ]
17 - Pebble. . . i R
18 - T Gravel N
19 o Sand o _
E T ST o
1, ' "'f':'Cg[bQé\'_-' AR T
92 - S8 Pige - " 40 hm : '
23 _MsAngel” - -40%40*5 1
.74 Msucx;amel - 75%40°%5 ]
35 _ UPVCPipe __80mmy
26 . -..Nut Bolt With Washer “ 4sut2.5" ]
2y - Citting Wheel — 4"
28 - Fasmer “10mm
- 29 _Ms UChannel - -100¥40*5mm 7
.30 N 80 mm ]
31 Buitterily Valve 6Smm KARTAR B
32 - Upve Elbow ___65mm-
33 _UpveTee _S50mm S '
34 Welding rod S T
35 _Pressure Gauge 0-10kg —
36 GATE Valve ] 200MM ]
Term & Conditions: T '

omreAdm:\msz',kQ.‘_v‘ Sofpyr Industriol Areq,

Greater Noldo, Nolda-201366 {0120-2666056)

t})

0

9/@\\\\ w W
[ Jn="
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1871172020 E-Way Bill System

Government of India
e-Way Bl
1. E-WAY BiLL Details
eWay Blll No: 4511 4693 6027 Generated Date:18/11/2020 10:30 AM Generated By: W FPT27 4L2ZC Valld Upta: 19/44/2020
Mode: Road Approx Distance: 26km
Type: Cutward - Supply Documant Details: Tax Involcs - PO30 - 18/14/2020 Transaction type: Regular
2. Addrese Details
From B ‘ To -
i I GSTIN: COAAN FP727 41220 ' 'GSTIN; 0AAD CR223 1A1ZZ T ,
PURLIEUS INC WS APEX HEIGHTS PRIVATE LIMITED
| UrRAPRADESH i UTTAR PRADESH
.= Dispaich From =ShipTax
K-482 SITE NO.~5 KASNA INDUSTR | Apax The Keomiin, ot No BS 273,
~ GREATER NOIDAGALITAM BUDH NAGAR | Skdhatha Vi -
| Gavtarh Busidha Nagsr UTTAR PRADESH-201310 — S L S ZABADUTIA PRADESH-201000
‘3. Goods Detalis
’ HSNCods ProductName & Dese. Quantity Taxable AmountRs. Tax Rate (C+S+)+Cess+Coss N_on.Advbb i
l 8421 . waste War_ér treatment plam_ & STP Pumps and ﬁtthpgs . 1.00 grs ) - 1440000.00 9.000+9.000+NE+0(000'4—_Q._(1.1J
Tot, Tax'ble A Y 144000000 CGST Amt T 129600,00 SGSTAMIT 129600100 GST At 20.00 CESS Amt 20.00 CESS Non.Advol Amt 20,00 -
Other AmtT000 . . TotalbwAmi¥ 1669200.00
4. Transportation Detals
Transporter 3 & Nafne : Transporter Doc, No & Date : & 18/11/2020
6. Vahicte Detalls
| Mode Vohick £ Trans From Entorad Dote Entorad Sy CEWS No. Multi VehInfo
- | "Doc No & 01, 0 any) ¢famy)
L | Road UP1EDTRs08 Gautam Buddha Nagar 111/2020 10:19 AM COMNFPTZIAL2ZC T
Powered By Natlonal Informatics Centre
hitps:/fewaybillgst.gov.invBillGeneration/Eway T illPrint aspx Tewb_no=451146936027 111
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{6sTIN: 09aANEP7278L22C DELIVARY CHALLAN
PURLIEUS INC
Reg. Office: K-462, Site-v, Sura}purlndustria! Area, Greater Noida, Noida (UP) - 201306
‘Contact: 0120-2655066 8744004194
DELIVER\’ADDRESS
APEX elahts pur 172 g
F»lf?fMD 1 4 Mo(:/< C
DATE: CHALLAN NO: PO NUMBER
VEHICLE NUMBER: - EWAY BILL NUMBER:
Followlng ttems have bean delivered at your premises, kindly accept them.
SN__| Description of items. __Size fmm) Qty | Unit | Make | Remarks
| 1 [PRHG AT . . |
Valve S50 (O] |/ Kcrr%n“‘f
= BDHU?’[@ LS amm 7B 1 7 Ty
, V& Llve | N
Ve S i}
3 BTy 8 R (L~
) Va /e ,_ = 1 = 17
. L{, ) Mm#lg_ log mm P A 1
e dvp 3 A
; Z) s L a ,
IT*WW S Caam Y T
= L”;j . ’)‘f .
L) | SFimpy 00 A (A7 T T
B e _ g A
\2-) [STHELIVPY [O0 7~ {-‘%j" %t/ﬂ i
= } . s
. F . {':‘“_\..‘ L e | N~ i
3 Ree Ao dv e T8 andna [0 ]S L —
Lot -
A i
J 1 _JJ}LU _._a.-ﬂ"’ B #‘
!;‘: A\ f*y ;M /\ﬂm | :
.f’t}z s . i L ) N 7:'@ =
i '7/5‘"-;"’ 1 o\ Y —
' p W 4
Tenn&ConditIons
1 _Goodsoncesoldwﬁlnot be taken back. . For PURLIEUS INC
2. Qur responsibilities for storage/ loss/damage ceases
Once the goos are delivered to buyer or agent.
3. Warranty related claims if any 1o be settled as per Princple/Manufacturers
we take no responsibilities for any kind of omissions of error of their part.
recelved the above mentloned materials in good conditions.
Recelver's sign. Authorised Signatory
B ORIGINAL FOR RECE!PIENT
Office Addtf_ess: K462, Site-V, Surajpur IndustrialArga, Greater Noidg, Noida-201306 {0120-2666066)
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L ESTATE: REALBOOST{ERP]

APEX s

AN %)
GoFRay

Project : APEX KREMLIN

r

http://apexkremlin02.remserp.com/PurchaseModule/MRNRecei...

APEX HEIGHTS PVT.LTD.

PLOT RO-4/BS;213,SIDDARTH VIHAR YOJMA GAZIABAD.
Phone:91-9810643744|| Email:purchase@Apexindia.com

MRN VOUCHER

indent Code: AK/IN/200711/7

MRN Code: AK/MRN

MRN Date: 20 Nov 2020

Mr. Jag]get §nghdy

s

/201120/10
Vendor: M/s PURLIEUS INC PO Code: AK/PO/200711/7
PO Date; 11 Jul 2020
Bill No.: P-030 Bill Date: 18 Nov 2020 Gate Entry No.: 1
Vehicle No.. UP16DT2888
Time: 4:22PM
(i , .]m\‘ﬁ&}sﬁ"ﬁ;ﬂ.‘cewm'Rﬂzmo’pnocsssmé' ] | i Kl
§.NO. | CATEGORY | MATERIAL |SPECIFICATION {UOM | ©0 | RECEIVED | APPROVED ] WASTAGE | RATE | TAX(y) | 'OIAL |OUTSTANDING! oo\ iris
19 ey, qry, | T Qv ] : AMT. @,
-1 {sp { i ‘ - | a SPARE PARTS E
i ! ;
i lememe st ::gf::(m"" Set [1.00] 000 100, 000} 0.06 {1440000.000]18.00000 | 1699200.00 0.00| COMPONENTS!
i | | | H usy s
| Companents) : ! i ! ATTAGHED
| Pl Totak: | {1699200.00 |
_Recelved By Authorized By

33



CIVL/Apex/2022/01. T sajo1/2002
Apex Heights Pvt Ltd
Plot No. 11/3,

Sector -3
Vaishali, Ghaziabad

Sub: Successful Installation and Commissioning of GoClean Composter Machme and aelwery
of Crates at your Project “The Apex Kremlin”, Siddharth Vihar, Ghaziabad

:.Eespected Sir, ’

This refers to your-Purchase Order for GoClean Composter machine for your Project “The Agex
Kremlin” dated 02/04/2021.

We would like to inform you that we have successfully installed and commissioned the GoCizan

Composter machine and its accessories i.e, Staircase, Instruction Boards, Toollttis s« T waty

We have also successfully delivered the Crates to your team.

You are requested to kindly acknowledge the same.

/«b!"ﬁefhgk (:uy! .
1|(g:}-,"f - ‘7,11 T
e 1895907

34
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_Clean 555

- Ventures
PR @i ‘ttfuf«il- @

CIVL/Apex/2022/02 04/01/2022

_Apex Heights Pyt Ltd
Plot No. 11/3,
Sector -3’

Vaishati, Ghaziabad

Sub: Test Certificate of the Composter machine at Apele(rem_iih,f;_:;v 3

Respected Sir,

»

This refers to your Purchase Order for GoClean Composter smachine for your Project “TheApex

Kremlin” dated 02/04/2021,

We would like to confirm that we have delivered the 500 kg_up,er day capacity model for your

project as per the specifications mentioned in the Work Order.
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V. 70277 - A ' " | UnCER WAL
@Z%t;@ e G&'Clean |n£pno%gg

hﬂ‘

-

i ) T T "Composter Machine
/'j
Taxj!;:‘v ice
| CLEAN INDIA VENTURES PVT. LTD. i Jinvoice No. - |Dated |
14/24'A A.B HOUSE ASAF ALI ROAD (GSTIGWRI2122/01__ |8-Apr-2021 _
NEW DELHI - 110002  Delivery Note  Mode/Terms of Payment |
GSTIN/UIN: 07AAGCC0350E2286 £ IMMEDIATE
| State Name : Delhi, Code : 07 e )
| CIN: U74140DL2015PTC280509 | Suppliee’s Ret, - Other Reference(s).
e — {eSTBWR212200 | ..
APEX HEIGHTS PVT LTD | Buyer’s OMer No, Dated I
APEX THE KREMLIN, BS-4, PLOT NO-23, ]
gg:;':&ng | VIHAR, slc-’lAZlABAD TAX PAYABLE ON |- e !
SSTIN/UIN = ,;9 AADCRZ231A12Z . mzpaich Dooument No. | Defivery Note Date !
State Namo 1 Uttar Pradesh, Code : 09 L. = e = l
Place of Supply _: Uttar Pradesh { Despatched through Destinanon [
| BY TRUCK . e GHAZABAD
| Bill .of Lading/LR-RR No Motor Vehicle No.
|DLILY4384
| Terms of Delivery |
1
Particulars - | HSN/SAC | GST:| Qinantity - T Rate | per|  Amount
— , | | Rate | | = « 1

Green Waste Reprocessor Unit 33479 12 %l
| CHARGES TOWARDS SALE OF GREEN l ~
’ WASTE . .

REPROCESSING SYSTEM ORGANIC WASTE

MACHINE INSTALLED AT APEX HEIGHTS,
GHAZIABAD 2

INPUT : ORGANIC WASTE .
OQUTPUT : ORGANIC COMPOST
QTY:1NO

CAPACITY : 500 KGS MINIMUM PER DAY _ w \ I e
1 e

66 es4.lru“/4}

TR

Lf{s 25R>

IGST @ 12% ‘k

i Pt
; 7 4?\9\\\? >

Total
Amount Chargeable (in words) E& g; :
INR six Lakh Twenty Five Thousand Only D \ !
T HSwsacT ' | Taxable |_ [ integrated Tsx Total
l _Value Rate |  Amount _ Tax Amount |

. e T 558,036.00]  12%| 66,56400 8698400
- " Total| 558,036.000 | 6696409 66,98490‘

18479 ' = ] T

-

f

Company's PAN : AAGCCO0350E |
Declaration / .
In case of any dispule or difference arising out of the present !

invoice, the same shall be referred 10 sole arbitrator so Company's Bafk

appointed by the Managing Director of Mis Clean India BankName \/ : SCB C/A - 52505142313 !
Ventures Pvt. Lid. in accordance with Arbitration and - Ade No. ’ : 52505142313

 Conciliation A, 1996,whose decision shall be fina! and binding upon parties.  Branch & IFS Cox IFS COde SCBL0036027
;Customer‘s Seal and Signature [INDIA VE.N‘EURES PVi. VJ‘

e FAERSHTS RV LTO.
BS-4, FiotNo. 23 Siddhath Viher (GZB.) "V\
IN WARD |
‘&No. "““M”/L/’g&d Sector-10 Noida-201301 UP, Ph: +91~9875692007
i » Sanm; Pl fo@cleamndmtech com, Website: www._cleanindiatech.com

e} — / : CIN U74140D1 2015PTC280509

{7 36



: 4957

Flpex Heights Pvt. Ltd. o __ Apex

.

,Ccrp Oﬁh:e’ Plot NG, 113 Surtor . 3, \pe.x i\{.‘ac‘-:- Vaﬂey Vaishali- Ghaziabad: Ry Emait’ :nfa@meaaoxgrouo m
‘Regd. Office: §-672 Shodl Block - Shakaqut Deine- 110082 Webisite: wirw thespexgroup:in

Moty 09810408695 09810030956
CIN ‘No...Ja5201DL.2006F TC 14664

Dateid- 02704 72021

Tu,

M/s Clean India Vemures Pyt L
1724A, Asaf Al Road, Near l)l"lh! Gae
New Defhi- 110002,

. Kind Atm. Mr. Ablushek Gupta: (9871 693007}

Mmmmmmmﬁ«dxmmmmumwmww
) Kremtu,Sighdbarth Vikare,

Dear Sar

With: riferenice to the. te!ephmm conversation. wath Mr. Abh;shek ﬁupta further niegotiation. We are pleasedto p!ace:
o Urder w;tb .;L_gur firm. Detmi as follows; - - : X

l S.No, L . De\uiptxm} o .' x Quami!y ' Rate]gm!,t. o »Tx_)t:‘;r.l;,_
Low GrganicWaste Converter: Machme o Lo D 628000/ 1 . 625000/

: { dnputCapacity: SUT kg Per Day i

i
> Inpuit MiXed Organic Waste . o J, ;
{ Outpu: OFganic Compost - o i { '
{: leetneal lia 3 ph.w: clectricsty conneruon with 8 i ;
W e rmmmg R ;
: L with-fult lead:. ki dre ’
i Em:=s:on' Séeim, i L g ‘
¥
{

I “Odor.Nif : i
. Sxarlun .\mse ML ' I |

—

Gmnd Arﬁ&'x};t — _ —mMT.,,-... T TTTeasng.

{ Rupc':; six lakh twenty-five thousand unjy]

Ternig & Londitinnsg:
1. Raties ave inclasive o G‘i’!‘ -wahit, oading wud anlvading, commissioning ete. \
2 Dedivery <hall be svithan o voeek alter the recoapt of thils order. By
3. Paymment Torms: -~ \
s 107 shaii be puld iniavance
s 3{ashailtbe puigragainst we delivery of material ar our site.
e Ralanoe A sbll be paid afrer sy reeestul conunissioning & handing over,
-+ Al other Specificagion shai b as per the Quewtion submirted.
- 5. & manths traiing shaiz he grovided by Cleas teadia Yenture tree of vost.
& 50 frays for the outpur storse siull Lie proviced by Cean India Venture fres of cost )
7. Our hillsag & denvesy: M s Apex Heights Pt Led, Apex The Krenlin, 88.4, Plot No. 2/3, Siddharth Vihar, Ghaziabad
{up).
8. GSTin No, GYAADCRZZ31A124
9. Warranty shail be of 2 vears,
10, Contact person on siter Mr. jagjeet Singh: +91-9917188877,
fo Al dispote Subject 1o Giv bz hurisdicdos oaiv

!-':N.wx liéighrg Por bt

3 »;,\;j‘_" q(\
Anz.h(x;é(' Sgnatury fAU)‘
) 74

LY
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‘e~-Way Bill

558

i,

E-Way Bill No: 7111 8540 7183
E-Way Bill Date: 07/04/2021 05:35 PM
Generated By: 07AAG CCO35 DE2Z6 - CLEAN INDIA VENTURES PRIVATE
LIMITED
Valid From: 07/04/2024 05:35 PM [27Kms}
Valid tntii; 08/04/2021
| Part-A - -
GSTIN of Supplier 07AAGCCO350E276,CLEAN INDIA VENTURES PRIVATE LIMITED
Place of Dispatch Central Defhi,DELHI-110002
GSTIN of Recipient D9AAD CR223 1A1ZZ M/S APEX HEIGHTS PRIVATE LIMITED
Ptace of Delivery GHAZIABAD,UTTAR PRADESH-201009
Document No, GST/IGWRR2122/01
Document Date 07/04i2021
Transaction Type: Regular
Value of Goods * 625000
HSN Code 8479 - CHARGES TOWARDS SALE OF GREEN

Reason for Transpertation

WASTEREPROCESSING SYSTEM ORGANIC WASTEMACHINE
INSTALLED AT APEX HEIGHT

Qutward - Supply

Transporter
Part-B
{—Mode Vehicle / Trans Frors Entored Date Entered By CEWB No. Muiti Veh.info
Doc No & Dt. (if any) (# any}
Road  DLOILY4384 Central Dethi  07/04/2021 0535 PM  O7TAAGCCO350E226 - - 1
711185407183

Aps:/lewaybiligst.gov.in/BillGeneration/EBPrint.aspx7cal=1

LA

38



- e-Way Bill

4. E-WAY BILL Detalls

eWay Bill No: 7411 8540 7183 Genarated Date:07/04/2021 05:35 PM
Mode: Road Approx Distance: 27km

Type: Outward - Supply

Generated By: 07TAAG CC035 0E2268 Valid Upto: 0804/2021

Document Detalis: Tax Invoice - GST/GWR/2122/01 - 67/04/2021  Transaction type: Regular

2. Address Detalls

From

To

CLEAN INDIA VENTURES PRIVATE LIMITED"
OELHI

I GSTIN: 07TAAG CCO35 0E2Z6 *
I = Dispatch From =

“424-A 1,2 AB HOUSE ol
| ‘AsAF A1l ROADNEW CELMY
i

cmia!,new,ns_mmoooz

GSTIN: 09AAD CR223 1A1ZZ
MS APEX HEIGHTS FRIVATE LIMITED
UTTAR PRADESH

=ShipTaz

APEX THE KREMLIN.

834, PLOT NO-273 SIDDHARTH VIHAR
[_GHAZWBAD UTTAR FRADESH-201009

JGoods Details

: ;
L HSN Code Product Name & Desc,

s o i

Quantity Taxable Amount Rs. Tax Rate (C+S+l+Cess+Cess Non.Advol) -_t

"1 8479 GREEN WASTE REPROCESSOR MACHINE & CHARGES 1.00 NOS §58036.00 NE+NE+12.000+0.000+0,00-

TOWARDS SALE OF GREEN WASTEREPROCESSING SYSTEM
ORGANIC WASTEMACHINE INSTALLED AT APEX HEIGHT

!

Tol. Tax'ble Amt * 558036.00 CGST Amt * 8,00 SGST Amt* 0.00 IGST Amt "66864.32 CESS Amt 0.00 CESS Non Advc! Amt '0.00

Other Amt *+0.32 Total Inv.Amt * 625000.00

4. -Transportation Detalls

“Transporter 1D & Name : RUPESH TEMPO SERVICE

Transporter Doc. No & Date ; & 07/04/2021

5. Vehicle Details

Mode Vehicla / Trans From Entered Date Entered By CEWE No. Mot Veh.tnfo
’ DocNo & DL ' {fany) [¥any)
( .cad DLOTLY4384 Central Delhi 07104/2021 05:35 PM 07AAGCCO3S0E226 -

i
7‘!'1105407183

AL AR o8 i . e b s e 7

msjlewaybillgstgov.inlBillGenerationleayBiIIPr_int.aspx?ewb_no=71 1185407183

- ——

]

"
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F —
S.NO. | CATEGORY

Te

APEX -

A0 064 20
TCRNPANY

L

Project : APEX KREMLIN

I Vendor: CLEAN INDIA
VENTURES PVT. LTD.

PO Date: 03 Apr 2021

Bill No.:- GST/GWR/2122/01

Vehicle No.: DL11Y-4384

" Time: 6:01PM

1 MACHINERY

APEX HEIGHTS PVT:LTD.
PLOT NO—4[BS~2/3,SIDDARTH VIHAR YOINA GAZIABAD.
Phone:91-98106437441 Emai:purchase@Apexindia.corn

MRN VOUCHER
indent Code: MRN Code: AK/MRN
AK/IN/210403/11 £210408/6

PO Code: AK/P0/210403/10

Bill Date: 08 Apr 2021 Gate Entry No.: 1

560

MRN Date: 08 Apr2021

. . PREVIOUS | RECEIVED/ | -{PROCESSINGI :
I ‘ OUTSTANDING|
MATERIAL | SPECIFICATION | UOM :&Enscswsn APPROVED RE';E:’JE" WASTAGE | RATE | TAX(%) T;’:s," 1 Ts;ﬁ REMARKS
i erv. | Qry - ary. | :
IS ROROS TR QT |
woste  fowaio | g § | I
Composter]Compost,  |Nos [ 1.00 €.00° 1.00 0.00] 0.00 | 558026.000 | 12.00000 62500032{
Machine |3Phase ! | ‘
i 1 ] | | Tomr szsooo.a_z!
Received By ' Authoriz'ed By

)

\}

>

\\ d’hf'

09 April 2021, 17!
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[PV

(GAURSONS INDIA PvT LLTD

Gaur Biz Park, Plot No.1, Abhay Khand-I, Indirapuram, Ghazinbad (UPY-201010
Tel: +91-120-4343333 Fax: +91-120-4167319
Website: www, gaursonsindia.com Email: gaursc;ps(Eigaurson_.sindia_fgj_n

Purchase Order

To,
M/s Bimal Water Solutions Pvt. Ltd | Reforence : | Your Quotation Rel - PRO/BWINS
D-64 First Flaor, Sector-10, Noida -201301 (1.7} | /STPR2H14/R) dated 06.02.2021
' P.O. No: GIPL/IPOY/STP2021/0014
| PAN No:AAHCR8948A =
| GST No: 09 AAHCBE948A 12 I I e e
Contact Person: Mr. Barun Kumar -9958547779 ; |
8527044304 Del.ivery ¢ 90 days from the date of signing this
v . . Period : Work Order
Email —gnfo@bxmalwgtcricom ||

-

ehdse Order for Supply. of MS-FRP Sewage treatriient: Plant, (STP) with all i Fﬁiﬂ

Kt ujpincnt’sat(.‘-‘hilrs:d_dharih git_ti{'Iil‘fti'l;*il'ﬁiz-}jsmgsi}'l',-'slidt'![_l'ar'l'l'; Vihar Yojuna, Ghazinbad
AU D e R S SR S AR 5T N s 3

Dear Sir,

With reference to your quotation and subsequen discussions, the Company M/s Gaursons India Pvt L4d is pleased to award
the above mentioned Purchase Order as per the item rates given helow subject to terms and conditions mentioned overteaf to
M/s Bimal Waier Solutions Pvi. Ltd. J{these terms and conditions are accepiable, please sign the copies of thiz purchase
order in duplicate as a token of acceptance- '

SCHEDULE OF QUANTITIES FOR SEWAGE TREATMENT PLANT (STP) - 200 KL.D

PROJECT : Gaur Siddhartham, Plot no.- 08/BS-0L, Siddharth Vikar Yojana, Ghaziabad {U.P}

S.No. . Description R Qh_a;_ntity Unit | Rate (Rs) | Amount {Rs)
SUPPLY OF SEWERAGE TREATMENT 1
PLANT (STP) of capacity 206 KLD as per the _ E
Annexure 1 including terms and conditions as 01 01 39,00,000/- ¢ 39,00,000/-
mentioned below : :

Forand behalf of . .. For and behalf of
M/s Bimah%f%ﬁé%ﬁions Pvtiggrﬂd Ni/s Gaursons India vt Lt
e SR :
Nt Lo 4 .
ignatory)._,-_'.‘;jj;’ {Authorized Signatory

T e
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(GAURSON

S INDIA PvT LLTD

Gaur Biz Park, Plot No.1, Abliay Khand-Hl, Indirapuram, Ghaziabad (U.P.)-20101D

Tel: +91-120-4343333 Fax; +61-120-4167319

e

Design Specifications

| MBBR BASED TREATMENT TECHNOLOGY ¢ MBRBR}

Packared Type - MSF{{_P Tanks with Electromechanics] Work

shall be designed as water retaining structure

et

S . IV

I Supply, installation, testing and Commissioning of Sewage Treatment E’Iam”fSTP_} based on MBBR process with
+ sewage handling capacity 200 KL.D. The plant will be constructed in Packaged Type - MSFRP Structure, The STP

s, as per the manufacturey’s design. All the equipment, piping, pumps,

air blowers and electrical panel to be housed in the STP including approximate inlet, outlet, overflow. ladders &
railing. The cost will also include any consequentizl civit work including making foundations for the pumps, blowers

____: Treated Water {Juality Standards/ Characteristics

 pH Value: 6.5-9.5

et - !

| Oil & Grease : < 1 mg/l or Nil

([BOD <10 mght

LR

| COD:<50mgn

| Total Suspended Solids : < 10 mg/l

e ]

I
{
S

1

payable on this account.

Sewage treatment p%gn; shallinclude the following items. Contractor shall include | !
in his cost items may be required to achieve the necessary parameters at outlet, as
specified by the Pollution Control Board time-to time. Nothing extra shall be

| Items/ E_):sériptﬁrﬁ

*_Unit

Quantity

i
H

wal

A 'A‘S_‘l‘l:gphfawinﬂs for 200 KLD Plant.

oy

! to satisfy adequacy of design

| Submission of detailed GOOD FOR CONSTRUCTION' stage archilectural,
. 'sonstruction, electrical mechanical and fiting drawing for approval.

| B.__| MSFRP TANKS

the exterior :

i | Equalization Tank -50 cu.m
MBEBR I+MBBR 2 - 50 cu.m
Settling Tank - 25 cu.m

Filter Feed Tank - 25 cu.m
Sludge Halding Tank -15 cum
Treated Water Tank -10 cu.m

i board"

| ELECTRO MECHANICAL UNITS _

Detailed GA drawing, flow diagram, equipment list, power load requirement
§ Design, calculations of all clements of the plant, electrical and mechanical work !

SEWAGE TREATMENT PLANT 200 KLD
the below mentioned Tanks made in Mild Steel sheet of minimum Smm thickness
I for walls and 6mm base with 2 mm FRP Lining inside, 2 coats of enamel paint on

" Bar Screen Chamber & Greece Trap- 10 ceam
i Note: Above cepacities of the tanks are hydraulic volume only i.e. excluding free

| .

! U

| :
Supply of | f

A, ==

C. Sewage Treatrient Plant i Primary Unit)

-

1. Supply, installation, testing & commissioning

For and behalfgasse
M/s Bimal'S¥atér Safations Pvi. Lid

) M

NGippss

(.Authnriﬁeﬁ"‘&ignator o

’ij.

of 2 Nos Stainless Steel (S5-304) 1

For and behalf of

atory)

i, HA Y

(AVERGY n:'z;dglgn
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Tel: +91-120-4343333 Fax: +91-120-4167319

GAURSONS INDIA PvT LTD

Gaur Biz Park, Plot No.1, Abhay Khand-1¥, Indirapararn. Ghaziabad (UP)-201010

Website: www.gaursonsindta.com Email: gaursonsig@gaursonsindia.com

Perforated Bar Screen with suitable lifting arrangement (size 600 mm wide x 600
mm high approx.). Item to include suitable garbage lifting Box/ Tray
arrangement. The hole size of screen shall be for.solid bandling capacity of 8 mm
to 12 mm.

Mauke - 5.5. 304 Grade Fabricated

No.

Supply, installation, testing & commissioning of non ‘clogging type pumps,
1 having CI casing, CI impeller and SS Sha#t complete with ali accessories, motor
of required capacity. Delivery header with NRV, pressure gauge on delivery line

_automatically. Pump shall have following duts

2.1

with isolation cock leve] controller with wiring to control the level of sump !

| Submersible Sewaze Transfer Pumps

Capacity : 10m3/hr or as desion

|| Solid Handling: 32 mm__

Head : 8-10m

1 Set: (2w+1s)

Mskej:_rant_lfpslxi-len_al_&‘?ilo& _

Plant Room Sump Pump

Flow Rate: 15 cum/br

| Head: 8- 10 Mts T

‘Solid Handling 32 mm

1 Set:. Iw+isy:

‘Make: ér‘uud_qu/)(glemlw_ilo

aid

e

3
b e
31

| Alr Diffusion System

e e _—
| For Equalisation tank, MBBR Taunks,Sludge Tank

EXE

Supply, installation, testing & currunissionfng of Tw,in'.'lypc x"{)tary Alr Blowers

motor of suitable HP Suitable for 415 + 10% volts, 3 phase, 50 cycles A/C

Capacity : 240 cum/hr

driven through “V” belt or dircetly coupled through flexible coupling to a TEFC

suply, Anti vibration vad, M$ fabricated base frame etc. complete in gH ressect.

i
o

Head : 0.5 bar

'Q_uami.ty 1 1 set (fw+1s5)
‘Make: 'Evcres!/AkashIAirvuk

Mo

Note - Air Blowers must have following specifications
*Blowers must have sound less than 75db and the rpm for the blower magt
be less than 1500 rpm
*Canopy for Air Blowers to reduce their sound and vibrations and make
them acoustic completely to dimsinish the scund of Air blower.

?“3‘1 AT

]

Air piping shall comprise of pipes droppers/ laterals with MS Header complete
{ with all fittings such as tees, crosses, plugs, sockets, elbows, reducers, supports

& clamps, puddle flanges etc cutting chases & making good in Shidge
' Holding Tank and MBBR Tanks.

{ Exposed Air Piping : MS paint finish
S M

. Submeréca*A_ir Piping : uPVC

" Make: MSEP - Jindat Hisser/Apoile, yPYC- Astrxl/Suprerme

For and behalfef " s

M/s

Bim a;}WM"e”r St;!:g'g’;ii‘&n 5 P‘vt. "““d_;,_g =

WY s e
gy """':h,.‘.-! :
A oo 3
T'-“ff;
SRR}
CRN

4
3

Lot

V)

M/s Gaursons India ¥vi Ltd

i
7.

PRSP
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(GAURSONS INDIA PvT LLTD

Gaur Biz Park, Plot No.1, Abhay Khand-lj, Indirapuram, Ghaziabad (U.P.}-201010
’ Tel: +91-120-4343333 Fax: +91.120-4167319

Website: www.gaursonsindia.com Email: g aursons(@gaursonsindia. com

3.3 | Supply, instaliation, testing & commissioning of Non clog type Air dispersion
system capable of handling 3-4 cfm of air with oxygen transfer with efficiency of
3-4% per meter warter depth. Air dispersion &rid shall be assembled in modular
' form so that they can be replaced / repaired easily from platform at the top
(Coarse bubble membrane diffusers) for Equalisation and Sludge Holding |
Tank. f

e ———

| Capacity of Diffuser : 4-6 m3/hr

Type . Coarse Bubble Diffuser (8Gmm)
MOC : EPDM - ' ' l
‘Make : PP Agqua/ Universal o ) Lot

]

3.4 | Supply, installation, testing & commissioning of Non clog type Air dispersion ¢ T
system capable of handling 3-4 cfim of air with oxygen transfer-with efficiency of |
4 3-4% per meter water depth. Air dispersion grid shall be assembled in modular |
{ form so that they can be replaced / repaired easily from platform at the top (fine i
bubble membrane diffusers) for MBBR Tanks.

Capacity of Diffuser : 7.9 m3/hr
| Type : Fine Diffuser ]

|

K —

|

1 MOC: EPDM

|

O O
|

| pumps, having CI casing & Cl impeiler compiete with all accessories, motor of
| required capacity. Delivery header with isclatiol: valve and NRV, pressure gauge
| on delivery line with isolation valve with wirmg._ }

‘ | Make : PP Aqua/ Universal - i Lot 177
T i : : — . it e :
4 [MEDIA I | !
= it L — Pa—
41 [for MBBR ||
' Supply of Random Media fur attached growth process (FABTechnology) MOC = | ’ T
PP, Surface Aréa= 400 sq.mtr /com.mtr. ’ Cum 1%
Make- PP Aqua /Universal i
(Due 10 the design vequirements If Additional Ouantity used for the STP then on i
proportionate hasis addllonal payment shail be made)
42| Supply PVC Tube Deck Setifing Media to be installed in secondary seitling k|~~~ 1
| Make- MM Aqua/Neeravl /W2p Cum 08 - |
(Due to the design requirements I Additional Quantity used for the STP then on 5 |
i proportionate basis additional payment.shall be made) | f
Studge and Screw Pumps i ! :
i Supply. installation, testing & ?onunissiening of nen clog open impeller type - b

s TSIudge Transfer Pumps

e P o Y - . "

STRSIE S
#

i Capacity : 5 m3/hr or as per dgsién )

F'Head - 6-8 m head ST )

fae il |

S —

| MOC : CI Casing, Impeller & Shaft - CI/GE ’ T

Type: Centrifugal Solid Handling npto 10mm
. m{@x_anmy 1 1 set (1w+ls) T

For and behal£af7
M/s Bimal/Water

For and behalf of
M/s Gaursons India Pvt Ld
v, N

{Authorized Signuiory)
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(GAURSONS INDIA PvT LTD

Gaur Btz Park, Plot No.1, Abhay Khand-H, Indirapuram, Ghaziabad (U P.) 201016
Tel: +91-120-4343333 Fax: +91-120-4167319
Website: www.gaursonsindia.com Emajl: gaursons@gaursonsindia.com .
Make : Kirloskar/ Crompton : | No. 02 —I

52 | Screw Pumps for Filter Press

"E;i&acitv :1 m3/hr or as per design e ST
_Head : 30 m head = .

"MOC: Ci Casing, lmpcllcr& Shaft : Ci ! : i
I Iype Slurry Handhng Gun Type
" Quemity Tser w19y
‘—',_Make: Roto/Rotomac h " No. 02 1
6 | Sludge H;ndling Filter Press Unit

e ——

1 Supply, installation, testing and commissioning of automatic operaung Filter
Press Plate Size = 12"x12", 12 nos plate, operating pressure=0.5-1Kg/Cmsq., PP
Buttcrﬂy type filter cloth, mtcrco:mcctmg mpmg complete in all respect.

i
| S

= Ta— |

e i i et

) . —

Make. PharmatechlUniversal - i No. 01

Plp:ng and Instm'nent'ation

| 7.1 Provrdmg all Pzpmg and Valves (as described below) of required sizes and
numbers with‘all accessories, fittings, supports, clamps, rubber gasket, nuts, bolts, !
washer's, ﬂanges NRV's, flow control valves,strainers at suction of clear water
pumps for making the systemrcomplete in all respects. ] |
a. ALL Piping uPVC (SC-40) - as mentioned specifically | Lot 01 |
MAKE : SUPREME / PRINCE/ ASTRAL
VALVES: Astral/Supreme, MOC-Upvc { R
Butterfly Valves : Zoloto/Kartar/Sant [ 1
NRV-Zoloto/Leader - Dise type, Single flap, MOC-C.1.

b. Air Diffusion - non-submerged - MOC-M.S./G 1. and submerged uwPVC
| * The Piping (upto 20m) from treated water pumps to the recycling tank in the |
main pump room witl be in the contractor's scepe.

72 _Supply of Flow Water in Treated water and Raw water Supply{E!c:ctr(_J;r{]ag-ﬁ;t_iET ‘
type) transfer line i !
!

. 1

“Make: Aster/Flowstar ! Nos 173

T —

= e = N S AP |
D | Tertiary Treatment Unit

Supply, Installation, Testing & Commissioning of Single Stage Horizonial |

centrifugal monoblock pumping set with CI body and Bronze- impeller, shaft of

| 8S sleeve, mechanica! seal, connected to a TEFC induction motor suitable for

| 400/440 volts, 3 phase 50 cycles A.C. supply with 100 mm dia pressure gauge
connected with sxphon with NRV, level controller, as required . '

| 1 h!ter Feed Pumps i
(,apacny /Flow rate : 15cum/hr i

i Head: 20-25 m ' ’ -

O Gsalwrsy

Maie: Kirloska r/(,romptonlWﬂo [ Nos i 02

2 Treated Water Transfer Pmnps

Forand behg%f‘rgﬁ oy ,,\ . For and behalf of
M/s Blm,af Wﬂter S\mﬁfﬁ‘?ns Pvt. Ld M/s Gaursons InGia Pvt L

(Aiithorized Signatory)
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GAURSONS INDIA PVvT LTD

Gaur Biz Park, Plot No.1, Ablay Khand-11, Indirapuram, Ghaziabad (U P3-201010
Tel: 191-120-4343333 Fax: 191-120-4167319
o Website: www.gaursonsindia.com Email: raursons'@aursonsindia.com

! 'Capacity {Flow rate - 8 cum/hr ]

| Pumﬁing Head: 30m ' |

R I o

| Make: Kiﬂégkﬁfléromptonl@ﬂo B o { Nos

"3 | Filtration Units

3.1 | Supply, installation, testing & commissioning of vertical Multigrade Pressare | i
Filter fabricated from high performance MS structural pressure vessel of 6 mm
thick plate & 8 mm dish end with food garde epoxy & enamel painted outside
having collection system complete with initial charge of filter media, MSEP. face
piping, flanges with 3 min thick gasket, nuts, bolts & washers where as required
& all accessories, painting, testing and commissioning including foundation
| complete in all respect as required.

;l
02 !

I

| Capacity: 12mamr : |
T Filtertion Rate : 17 m3/m2/hr

%§_h§ﬂ(ﬁiw‘l’lﬂckncss 6 i/ 8 mm - T T

' Max. operating pressure : 3 kg/sg.em
,"’i“est_p?cs's,urc 3 k}/Sq.cm )

' Dia : 1000 mm HOS © 1500 mm )
Make: Vendor Fabricated ' ‘ -

3.2 | Supply, hustallation, testing & commissioning of vertical Activated Carbon |
Filter value 900 iv, fabricated from high performance MS structural pressurc
vessel of 6 mm thick plate & 8 mm dish end with epoxy paint inside & outside
having cbllection system complete with initial charge of filter media, MSEP face
piping, flanges with 3 mm thick gasket, nuts, bolts & washers where as required
& all accessories, painting, testing and commissioning including foundation
complete in all respect as required.

S T S — N ——

Capacity: 12 m3r i

T e | et e
| Filration Rate : 17 m3/m2/hr L ) I |

"I Shell/Disc Thickness : 6 rim/ 8 mm

" Max. operating pressure ; 3 kg/sq.cm

RO—

Test prassure : 6_Kg/Sq,cm

| Dia : 1000 mm HOS : 1500 mm

L=1
oy
s

3.3 "Supply of Ozonator for w't;.‘;-t;w_étér“a-pplication. The system should be éorh;iete
consisting of Ozone Generator, Oxygen Generator, Air Compressor, Water

|

e W em N I 1l

{ Make: Vendor Fabricated Nos 1
¥

Chiiling System, Ozone Diffusers, Pipeline & fittings, Central Controt Panel etc

with Re-circulation based Ozone mixing system comprision of Re- circulation g
Pump, Ventry Injector, Static Mixer etc complete in  all respect, i
Capacity: 60 gm /hr.

___| (Make: Creative/ G.S.1 B R Nos

B Elect rica_!_Cnn(roI l;am*f )

>

For and behalfof __ For and behalf of

PIEIT
M/s Bima mﬁ%a tions Pvt. Ltd M/s Gaursons Indis Pvt Ltd

~

) {
e o

= oA e
{Authe 3@ 5,%%‘3{?@} LI {Auttiorized Signatory?
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GAURSONS INDIA PvT LTD

Gaur Biz Park, Plot No.1, Abhay Khand-It, Indirapuram, Ghaziabad {(U.P.)-201010
_ Tel: +01-120-4343333 Fax: -+91-120-4167319
Website: www . gaursonsindia.com Email; spursonsi@zaursonsindig.com

1 Design, fabrication, assembling, wiring, supply, installation, testng and !
commissioning of motor control centre shall be fabricated out of 14 gange CRCA
| sheet steel-in form in 38 formation with reinforcement of suitable size argle iren,
| channe! ‘T® sections irons andfor flats wherever necessary. Cable gland plates
shall be provided on top as well as at the hottom of the panels. Paneis shall be
i ! ireated with all anticorrosive process before painting as per specifications with 2 |
' : coats of red oxide primer and final approved shatle of powder coated paint. 2 Nos.
carthing terminals shall be provided for 3 phase, 4 wire, 50 Hz supply system.
{ | Lifting hooks shall also be provided in case of large panels. Approval shall be |
taken for each panel before fabrication. Galvanised hardware with zinc
L passivation shall be used fabrication of panels. Starfer panel has to be
| considered as per type-2 coordination.

1 : 3 = — ; .
b2 | Cables . ) - o 3 . |
Cabling of Pumps and Equipments from Electric Control Panel to the respective Let 1) 1
equipments of suitable size. i

 Make:Polycab/KEUHavells .| -
3 | Supplying & Fixing of Cables Connector, Cable Trays, to make Electrical Let l 01

Installation Complete. Necessary cable alleys, internal / cabling, wiring, .cabling .
from MCC to various pumps / equipment aad interlocking, earthing and earthing | i
pits for all equipment !

. " e

A. Pavment Terms: i

1. The above Quantity is approximate .Payments will be done on actual work done at site.
2. ionditions of the Payment: ’
a. 30% of the Work Order value as advance, payable against the request.
b, 40% of the Work Order Value after delivery of the following items : All MSFRP Tanks, Air Blowers, Air
Dispersion System, Raw Sewage Pumps, Centrifuge Feed Pumps, FAB Media ,PVC Tube Media , Filter
Feed Pumps, Treated water Pumps, Multi Grade Filter , Activated Carbon Filter.
c. 20% of the Work Order Value-after delivery of the Balance material.
d. 5% of the Work Order Value after Handing Over the Plant.
€. 5% of the Work Order Value after Defect Liability Pertod (DLP) of 12 months after handover.

B. Warranty :

Twelve (12) months after handover the plant.

CT axes & Freight: |

Extra as actual
D. TERMS & CONDITIONS 1
1. This order includes any modifications and/or alteration 1o be effected mutually hereinafter. |
2. All bills must to be submitted duly centified by our engineers for payment.

_ o §
For and beha}f;%i}:;-? Tt : For and behalf of
M/s Bimaﬁ} & e ons Pvt. Lid; > M/s Gaursons Indiz Byt Ltd i

» & L ey -;_,.,-'-—""-"" o -~ i -‘.__\\
Vi G . >

. i " H
et L l
oA

i&thﬁi‘xzed Signatory}

e N
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GAURSONS INDIA PVvT LLTD

Gaur Biz Park. Plo1 No. |, Abhay Khand-11. Indirapuram, Ghaziabad (U,?.)-zmmo
Tel: +91-120-4343333 Fax: +91-120-4167319
Website: www.gaursonsindia.com Email: gaursons@saursonsindia.com

3. In the event of any faiture on your part to fulfilf any and/or ail the terms of this Work"\)rusa the company
will have the right to, among othcr things, tescind this order andfor to get the work dose by himseif
through any other party at vour solc-cost and tiability,

4, No compensation shall be pavable to you in the event of any cancellation/suspension / postponement of
this Work Order effected by us on account of any act of God, an act of state of Force Majeure including
civil disturbance & labour unrest & shortage of power & raw material of our premises,

5. Your man working at our premises mwst rigidy follow all our rules regarding entry. exit and safety
precautions and maintain strict discipline.
6. You shall be solely responsible for the strict enforcement of all Acts, Rules and others made by the

Central and the state Governments or Local Authorities and we shall i no way responsible for any
violation of any act on your part.

7. Payment shali be strictly as per the terms above,

8. You shall be deemed to have given an implied and explicit warranty of the material supplied and of the
workmanship, even though a separate warranty clause has not been specifically entered into with you.

9. The decision of the company in case of any dispute shall be final and binding on you.

10.  This Work Order shall be deemed to have concluded at Ghaziabad and only the courts at Ghazizbad shall

be competent to try any case arising out of this Work Order.

11, Your acceptance of these terms & condition shall be deemed to have been implicitly given and’ unless
these term & conditions are modified with our consent, these shall be binding and-conclusive on you.

12, Incdse of Fabrication works at the Project site, charges of Rs. 8.00 pes kg weight. of Fabrication works

' would be debited to M/s Bimal Water Solutions Pvt. Ltd,else electric meter to be installed by the

Vendor and electric units CO!!aump’!OH charged by the Company as per the prevailing Efectricity costs to
the-Project Site

i3, The above Work has to be completed at the site latest by the M/s Bimal Water Selutions Pvt. Ltd
latest by 20.05.2021, irrespective of the Payment released by the Company. In case of any delay of the
above completion works, then M/s Bimal Water Solutions Pvt. Ltd would be fevied penaity @Rs
1000/~ per day upto 05.06.2021.1f the above work fusther get delayed beyond 05.06.2021, the Company
shall be Iree to terminate this Work Order and the remaining part of the works may be get completed by
any other agency by the Company, for which M/s Bimal Water Solutions Pvi. Ltd. shall net any

objection and all the payments/financial burden shall have to made by M/s Bimzl Water Solutiens
Pvt. Led,

M/s Bimal Water Solutions Pvt. Ltd accepts the above contract subject to all the terms and conditions
mentioned above.

-~

—
—
“‘\\-‘\\
.
- b
Forand b Gﬁ"—u 7/ For and behalf of b
M/s Blm’Z’t’/ ater § Q(Rlﬁi?ns P\*&'d M/s Gaursons mdw;\}}\i Lick
s X u """" o < 7 - ,v-~.v,_\ i
i gt T |
{AuthorizedBignat c»,;:’y}, e . _{,Audmrm:‘z CSignatory)
N e
v
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M/S GAURSONS INDA PVT. LTD,

Gaur Biz Park, Plot No.-1, Abhay Khand-1), Indirspuram, Ghaziabad
(U.P.)-203010 Tek +91-120-4343333, Fax: +91-120-4167319
~ Website: www. gaureity.coin -

Work Order

iﬁlrs.ﬁha;l\]:» Construction w—l [reference -

| Contact Person: H
| Ms, Shashi & Mr, Deepak (8020050600)
Email: deepbhati3040@gmail.com

E3 Years or
Cantract Period : | Till Project Is Handed Over toADA

Sub: Contract fvr Door-10-Dosr Collection, Segregation, Treatment wnd Disposal of s the Sond Waste including tnstallation,
Operation and Muirtenance of Organic Waste Composting {OW(] machine(s] for Group Housing Froject 'Gaur Siddhartham,
Plot No., BS0B, RH 24, Siedharth Yihar, Ghazishad iu.p)

Dear Sir,

With reference to your offer and subsequent discussions, M/s Gaursons India Private Limited {GIPL) (First Party) is

pleased to award the above mentioned work to M/S 8havya Construction {Second Party); this work order is subject to
the terms and conditions mentioned herewith.

Whereas the First Party is having'a Group Housing Project *Gaur Siddhartham’ at Plot No. - BS08, NH 24,, Siddharth
Vihar, Ghazlabad (U.P) and its allied construction’s along .with-Parks and Green Aress. The Second Party has
approached to the First Party for the Work of Solid Waste Management Works of the above Project and the First Party
has awarded the sald work to the Second Party for the sbove Group Housing Project ‘Gaur Siddhartham’ at Plot No. -
BS0B, NH 24, Siddharth Vihar, Ghaziabad {U.P). Details of the above Project has been given in the Drawing/ Plan
attached herewith as Annexure 1 while the Invoice of the OWC Machine purchased and installed by the Second Party is
attached herewith as Annexure 2. The Second Party shall make its own arrangement for Door-to-Door collection,
segregation and suitable treatment of the sofid waste as being generated within the project and will treat, recycle {to
registered vendors only) and dispose etc. according to the Solid Waste Management Rules, 2016 issued by Ministry of

Environment, Forests and Climate Change (MoEFCC), Govt. of India, its amendments and the instructions given by the
site in charge time to time.

1. Scope of Work of the First Party- The First Party Shail -

i. Provide to the Second Party: Only Electricity and Water connection to the second party on chargeable basis for
Operation & Maintenance of the OWC Machine(s).

il. Shall Pay -
> Rs, 55/- per Flat per month shail be paid to the Second Party

¢ ®s. 2000 Per Month against consumables and maintenance needed for OWC Machine against the delivery
challan of the material consumed and bill submitted

2. 3cope of Work of Second Party - The Second Party shall—

. Operate 8 Maintain OWC Machine: Gperate & Maintain the Organic waste composting Machine within the project
without any charges to the First Party and treat 100% Bio Degradable Waste generated from the Group Housing Project

‘Gaur Siddhartham’ at Plot No. - BSOR, NH 24, Siddharth Vihar, Ghaziabad [U.P) as per the Solid Waste Management
Rules 2016.

For Seursons india Pl Lic

. r"“'_‘
M/s Gaursons Indig Privge'Limited M/s Bhavya Gonstruction
it Ay
Foihbrgi ignat o oo T
{Authorized Signatory) {Authorized Signatory)

Reference : Your Quotation
| House No. 100, Devta, Village Devta, Gautam e A
- Buddha Nagar, Uttar Pradesh - 203202 $W.0. No GIPL:GS/JAN/2023/1
PAN NO: LIVPS7500P ‘»'~-'__—_‘L1W—H D |
| GSTIN : 09LIVPS7500P1ZW Pate : }2/01/2023

S ) | Which Ever is Earlier) I
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ii. collect Solid Waste in Containers {Coor-to-Doorf flat-to-Flat and Floor-to-Floork: To collect primary Segregated 1
Solid Waste from Doot-to-Door/ Flat-to-Flat and Floor-to-Floor on daily basis in moming by 11:00 A.M in different color i
bins for Non-Biodegradable waste and Biodegradable waste separately. Bring these containers each having minimun
50 liter capacity, to the OWC Machine{s) premises.of the project for further treatment.

iii. Electricity Charges: To Pay electricity charges as per prevailing company’s per unit rstes against the power consumed
units during the operation of the OWC machine’s by the 'second Party’

iv. Keep all PPE / Equipment / Yool: The Second Party shall provide all Personal Protective Equipment’s/ tocls like
uniform, disposable mask, gloves, gumboots, 10 cards etc. 1o their waste collection persons and the same shall be used
by them without fail for carrying out the said job at its own cost without any finandial burden to the First Party. The
Waste Collectot persons should keep all cleaning equipment/ tools including a mat and viper to keep the place clean and
under hygienic conditions throughout the process of waste collection, transportation, treatment and disposat of sob:
waste as per the scope of this WorkOrder.

v. Segregate Solid Waste Daily: The above collected primary segregoted solid Waste by Second Party 8 by
Housekeeping Staff from common areas has to be secondary segregated into Bio Degradable Waste, Reject / inert waste
& Non bio Degradable Dry Waste on daily basis by 2:00 P.M at the OWC Machine(s) premises or as the space being
provided by the site-in-charge.

vi. Treatment of Blodegradable Waste: The above segregated Blodepradable waste shail be prqcessed in the OWC
machine’s for treatment continuously i.e. 24 % 7 all days and once the compost cycle of the OWCis completed, compaost
produced shall be collected in bags in proper hygienic conditions. The OWC machine’s shall be maintained by the Second
Party without any-extra charge to the First Party.

Vii.The produced compost may be used primarily at various horticultural area of the site, whereas the balance compost,
if any, could be taken away by the Second Party for own use/sale

viil. Support in Transporting Reject / inert Waste: All segregated Reject / lnert Waste should be collected and stored
in the separate dedicated area and the same chould be loaded in the Ghazlabad nominated agency vehicle as and when
required, by the second Party without any charges to the First Party.

Jix. Transport lnorggmic solid Waste and Clean the Site- All Non-Biodegradable solid waste collected from the flats by
Second Party & from common areas by housekeeping staff including paper, plastic, metal, etc. would be taken away by
the Second Party without any charges 0 the First Party. This inorganic solid waste shall be transported from the OWC

Machinefs) premises and the site shall be cleared latest by 4 PM daily, in proper hygienic habitable conditions, by the
Second Party, on daily basis.

x. Provide Staff for the above Operation & Maintenance: All the staff required carrying out the said job of collection, l

segregation and disposal of solid waste and allied activities shall be provided by the Second Party without any extra ]
charge to the FirstParty.

xi. Maintain Log Book: Log hook shall be mantained daily as per the prescsibed formet given by the site in charge of
the Second Party and the same shali be duly verified by the Facility fanager. Monthly bills will be approved snd
subsequent payments will be disbursed based on the approved data entry in the iog book.

i, Make All the Statutory Compliances:, The Second Party shall comply with all statutory compfisnces foc carrying out
the said iob at its own cost without any financisi burden to the FirstParty.

3. Terms and Conditions-

a. That this coniract will be for a period of 3 Year j Handing over ta ACA, whithever is earlier. The First Party reserves the l
right to renew or extend ot terminate the contract with a notice of 30 Days to the SecondParty.
Fgr Gaursons india Pvi. Lid.

Mis

aursons Inda Private Limited !B’ﬁghavya Construction
(Authoriig&-'& @f&ﬁgt%‘ﬂ] ory (Authomed Signatory)
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b

. The Second Party has to provide List of vendors/ agencies for sale / disposal of various non-biodegradable material
including paper, glass, aluminum, iron, plastic, cloth, wood, Battery, e-waste, sanitary napkins etc. with details of their
respective addresses and Telephone No. to the First Party within 15 days of signing of this Work Order.

c. The Second Party will raise the bill before Sth day of every month and the First Party shall make monthiy
payment for the work performed by the Second Party with applicable tax{s} within 21days.

d. That in the event of any failure on the Part of Second Party to fulfill any and/or all the terms of this contract, the First
Party shall have the right, among other things to rescind this contract and/or to get the work done by himself through
ahy other party at the cost of the SecondParty.

e. That no compensation shal! be payable by the First Party to the Second Party in the event of cancellation/suspension /
postponement of thiscontract.

f.  That the staff of the Second Party working at the site must rigigly follow ali the rules and guidelines of the First Party
regarding entry with proper Identification Cards issued by security or maintenance office of the First Party, exit and
safety precautions and maintain styictdiscipline.

g. That the workman engaged by the Second Party to perform the work under the scope of this work order shallbe the
employees of the Second Party, The Second Party shall solely responsible for the compliance of labor Taws, applicable
acts, Rules and regulations made by the Central and the state Governments or Local Authorities. in the evert of any
financial liability attributed to the First Party, the Second Party hereby agree to reimburse that to the FirstParty.

h. That the first party will assist in the handing over and transfer of Sofid Waste Management services agreement of the
Second Party to AOA. o '

i. That this contract shall be deemed to have concluded at New Delhi and only the courts at New Delhi shall be competent
10 deal with thematter.

J. Thatthe acceptance of these terms & condition shall be deemed to have been implicitly given by the Second Party unless
these tefm & conditions are modified in writing by the First Party, these shall be binding and conclusive on the Second
Party.

K. In case Second Party does ot corhply with SWM Rules 2016 .. non operation of OWC Machine etc. for more than 10

cumulative days in a month, the First Party shall déduct Rs.-05/- per DU as penalty in the same month bill

4, Safety ot Work Site: The Second Party shall take all preventive measures for the safety of their workmen and other staff.
Also, the Second -Party shall be fully responsible for the Statutory Compliance related to the workers (Payment as per
minimum wages, PF, ESI etc.).The Second Party will take workers compensatior insurance at own €OsU and would be
solely liable for any kind of compensation in case of an accident at site, ifany.

5. Payment and Taxation-

The First Party will make payment after deduction of electricity and water charges {or any other charges if applicable}

as per the rates decided by the Management at the Group Housing Project to the Second Party under the scope of this
Wark Order till the contract period.

8. Sste Custody of Material:
The Second Party shail be responsible for the safe custody of the machine(s}, material issued t= him by First Party.

7. Arbitration:
That all questions and disputes relating to this Contract whether during the progress of the work or atter the Completion
or abandonment thereof, at the request of the aggrieved party in writing, shall be referred to the scle arbitration cof the
person nominated and appointed by the Two Directors of M/s Gaursons indla Pwvt. Lid. The Sole Arbitrator to whom the

matter is originally referred being transferred or having vacated his office or being unable to act for any reason

whatsoever, the Two Directors, M/s Gaursons India Pvt. Ltd., as aforesaid at the time of such transfer, vacation of office
or inability to act, shall appoint another person to act as arbitrator in accordance with the terms of the Contract. Such
person as and when appointed shall proceed with the reference from the stage at which it was jeft by his predecessor in
accordance with the rules, regulations and the law of the land. It is also a term of this Contract that no person other than
2 persan appointed by the Two Directors, M/s Gaursons India Pvt. 11d., 35 aforesaid should act as Arbitrator and i for
any reasonthat is not possible, the matter is not to be referred to arbitration at all.

It iE%fsgﬁféi'%m‘foﬁﬂmﬂ Goutract. that the party invoking the arbitration clause shall 5peci%¢-th§2 dispute(s) or

M/s Gaursons India Wﬂited M/s Bhavya 00“3"53'\{;05’:. .
i SR AE N
Auihtrised Sinaiory

{Authorized Signatory) {Authorsized Signatory)
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difference{s) to be referred 1o the arbitration under this Contract together with the amount(s) clalmed in respect of each
such dispute(s) or difference(s). In an arbitration invoked at the instance of either party to the Contract, the Arbitrator

would be free to consider the counterclaims of the other party or even though they are not mentioned in the reference
to arbitration.

Subject as aforeseld, the provisions of the Arbitration and Concitiation Act, 1995 (No.26 or 1996) or any statutory
modification or re-enactment thereof and rules made there under and for the time being in force shall apply to the
arbitration proteeding under this Clause,

8. Terms andTermination

8.1  The term of this Agreement shall commence from the Effective Date of this Agreement and shall be valid till the
expiry of 3 Year or Till the project is handed over to AOA {which-ever is earlier) from the Commercial Operation Date, unless
terminated earlier {"Term”).

8.2 Termination for First Party Event of Defauly

Second Party shall have the rlght'to"s.er‘ye a notice of 30 days for termination of this Agreement on First Party and
thereby terminate this Agreement if:

8.2.1 upon occurrence of an Insolvency Event of GIPL;
8.2.2 failure of First Party to meet péyment obligations as set forth in this Agreement, for a period of - s'lx'ty (60} dayg,
8.2.3 Defaults on any other material obiigations undér this Agreement, affécting the performance of Second party and

does not rectify such default within sixty {60) days from the date of recelpt of written notice from Second Party to First
Party intimating the occurrence of suchdefault,

8.3  Termination for Second Party Event of Default

First Party shall have the right to terminate this Agreement with Second Party with a notice of 30 days if any of the
followlng events occurs and is not remedied by First Party within a period of 30 (thirty} days of its coming to natice
of Second Party,

(a) wupor occurrence of an Insclvency Event of SecondParty

{b) if Second Party abandons the operation of the Project and/or fails to Manage Solid waste in accordance with this
Agreement after the Commercial Operation Date for more than 15 (Fifteen) Consecutive days or more than 30
{Thirty) days in ayear;

{c} if Second Party conducts improper and unsafe operation and maintenance practices at the Project; or
(d) if Second Party defaults in any of its obligations under thisAgreement,
(e) ifSecond Party breaches any of the representation and/or warranty set forth by it in this Agreement,

(f) in'case of threat to safety and security of the Premises/building on which Premises is located/ occupants of the

buildings on which Prernises is located due to eny commission/omission of Second Party or its agents, contractors,
servants, vendors, material men or suppliersetc.

(g) Second Party shall'immediate!y stop operation of the Project in case of occurrence of any of the events as
mentioned above in thisAgreement.
VUl Dalitawing (riv.a. .

M/s Gaursons mdlé,Pn{’ge Limited ' 3 M/s Bhavya Consiruction

TAVEN
Atﬁ%d Signatory :\ iahd
{Authorized Signatory) (Authonzg. E‘S:gnatory)

572

e

52



R

M/S GAURSONS INDA PVT. LTD.

Gaur Biz Park, Plot No.-1, Abbay Khand-1}, Indirapuram, Ghaziahad
(U.P.) - 201010 Tel: +91-120-4343333, Fax: +01-120-4167319
Website: www.gaurchy.co.in

9. Notices

Notice Addresses

Unless otherwise provided in the Agreemaent, all notices and communications concerning the Agreement shall be in
writing and addressed to the Parties at the addresses set forth below:

In case of notice to Second Party:
Name: Ms. Shashi

Email: deepbhati3040@gmail.com
Mobile: 8010050600

H case of notlce to First Party:
Company Name: M/S Gaursans India Pvt. Ltd.
Address: Gaur Biz Park, Plot No-1, Abhay Khnad-l, indirapuram Ghaziabad U.P -201010

10. Service of Notices

Unless otherwise provided herein, any notice provided for in the Agreement shall be hand delivered, sent by registered
post, or by courier delivery, or transmitted by facsimile or email and shall be deemed delivered to the addressee or its
office when recelved at the address for notice specified above when hand delivered or sent.by courier delivery, upon
posting if sent by registered post and upon confirmation of sending when sent by facsimile / emajl (if sent during nomat
business hours or the next business day if sent at any other time).

41. Confidentiality

Confidentiality Obligation: Each Pai':ty undertakes not to disclose the terms of the Agreement {but not its execution
or existence} to third parties.

12. bispute Resolution

12.1 All disputes or differences between any of the parties ta this Agreement in respect of or concerning or connected
with the interpretation or implementation of this Agreement or arising out of or in connection with this Agreement
(“Disputes”), shall at the first instance be resolved through mutual discussions between the officials of the disputing

parties, which shall begin‘p'romptly after a Party has delivered to the other Party a written request for weh
consuitation.

12.2 if the disputing parties are unable to resolve the Dispute in question within fourteen {14) days of the
commencement of mutual discussions in terms of Section 14.1, then the disputing parties shall jointly appoint a Sole
Expert of the subject matter of the Dispute within fifteen (15) days of the expiry of the aforementioned consultation
period of fourteen {14) days. The final decision of the Sole Expert shall be binding on the Parties and shall be

considered to be an award under the provisions of the Arbitration and Conciliation Act, 1996 or any statutory
amendments/modifications thereto for the time being in force.

12.3 In case, the disputing parties are unable to appoint the sele expert within the aforementioned period of fifteen
{15) days or dispute is not resclved by the sole expert, then the same shall be resolved by arbitration which shall be
conducted by sale arbitrator jointly appointed by Partiés. The arbitration proceedings shall be conducted in
accordance with the Arbitration and Conciliation Act, 1996. Alt arbitraticn proceedings shall be conducted in the
English language and the place of arbitration shall be Ghazizbad {Uttar Pradesh),India.

12.4 Any award mad. by the arbitraiors shall be final and binding o1 the Parties that were parties to the tispta.

12.5 This Clause 14 is severable from the rest of this Agreement and shall remain in eﬁe(%even if this Agreement is
terminated for anyreason. /

For Gaursons india Pvt. Liu. QQE‘/AJ
M/s Gaursans Indig Private Limited M/¢ Briavya Construction
'. M}%& Signatory
(Authori{ed Signatory) {(Authorized Signatory)

573

53



o574

M/S GAURSONS INDA PVT. LTD.

Gaur Biz Park, Plot No.-1, Abhay Khand-11, Indirapuram, Ghaziabad
(WP}~ 208010 Tel: +91-120-4343333, Fax: +91-120-4167319
Website: www.gaurcity.co.in
e = LDl T Y s o = : oy

13 Miscellaneous

g.uRs (25

13.1 Amendments

This Agreement may only be amended, modified or supplemented by an instrument in writing executed by duly
authorized representatives of the each of the Parties.

13.2 Governing Law & Jurisdiction

This Agreement shall be governed by and construed in accordance with the laws of India. The Parties agree that the

courts in New Dethi and the High Court of New Delhi shall have jurisdiction over any action or proceeding arising uacer
the Agreement.

13.3 Severabitity

if any term, covenant or candition 1n the Agreement shall, to any extent, be invalid or unenforceable in any respect
under Applicable Law, the remainder of the Agreement shall not be affected thereby, and each term, covenant or
condition of the Agreement shall be valid and enforceable to the fullest extent permitted by Applicable Law and, if
appropsiate, such invalid or unenforceable provision shall be modified or replaced to give effect to the underlying ntent
of the Parties and to the intended economic benefits of the Parties.

13.4 Counterparts

This Agreement may be executed.in one or more counterparts, all of which taken tegether shall constitute one and the
same Instrument

13.5 independent ServiceProvider

This Agreement is on a principal 1o principal basis between the Parties hereto. Nothing contained in this Agreement shali
be construed or deemed to creste any association, partnership or joint venture or employer- employee relationship or
principal-agent relaticnship in any manner whatsoever between the Parties.

13.6Publicity

The Parties shall not use each other's name and/or trademark/logo or publicize or release any information about this s
Agreement or its contents or market, publish, advertise in any manner any information without prior written consent of
the other Party.

13.7 Entire Agreement

This Agreement constitutes the entire agreement between the Parties hereto with respect to the subject matter of this
Agreement and supersedes all prior agreements and undertakings, written or oral, with respect to the subject ‘matter
heseof* executed between Parties and as otherwise expressly provided therein. The Schedules annexed w this
Agreement also form a part of this Agreement,

if the above terms and conditions are acceptabte to M/s GreenTooth Technolgies Put. Ltd. Kindly sign the copies of this
Work Order/ Contract in duplicate as a token of acceptance.

£
S ‘
For Gaursonsywiic « ro. - ,;),'Qf.';"'i\fv"\
Mis Gaursons Indi} Pri'@s{.imited M/s Bhavya Construction
BT -
Avthbrese Signatory . i
{Authorized Signatory) (Authorized Signatory)
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Annexure 1: 5ite Plan — “Gaur Siddhartham
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Purchase Grder

To,

| M/s Bimal Water Solutions Pvt. Lid | [ Reference . | Your Quotation Ref -Rel: PROBWS!

| D-64.First Floor, Sector-10, Noida -201301 (U.P) NS/STP/21} TR Y dated 06.022021

II PO.No: | GIPL/PO/STP/2021/0016

| PAN No:AAHCBE948A o T T
GST No: 09 AAHCBB948A1Z) - Daic : 20022021
Contact Person: Mr. Barun Kumar Singh ~ 9958547779, |

S OA L Delivery 90 days from the date of ssgning this

8527944304 Period ; Work Order i
| Email —info@bimaiwater.com

: S‘ub“ Puichase Order for Supp! of MS-FRP ‘-”-ewage freatment Plant
Equlpmemt’s at Gaur Slddh rtham,l’iat no.= 08YBS~01 S'ddharth

R

TP mth all ffs related |

e iy

Dear Sir,

With reference 1o your quotation and subsequam discussions, the Company M/s Gaursons India Pvi Ltd is pleasad to award
the above mentioned Purchase Order as per the item rates given below subject to terms and conditions mentioned overleaf 1o
M/s Bimal Water Solutions Pvt. Litd. If these terms and conditions are accepiable, please sign the copies of this purchase
order in-duplicate as a token of acceptance-

SCHREDULE OF QUANTITIES FORSEWAGE TR£ATMENT FLANT (STP) - 530-1100 KLD

_m PROJECT : Gaur Siddhartham, Plot no.- GSIBS 01, Siddharth Vihar Yojana, Ghaziabad (L.P) ]
S.No. Descrzptxon Quantity Unit i Rate (Rs) Amouont {Rs)

e TCR (S

S— T—

|
SUPPLY OF SEWAGE TREATMENT PLAMNT I
(STP) of capacity 550-1100 KL as per the terms |

and conditions a5 mentioned below : 01 01 74,550,000/ ; 74,50.000/~
Forand })eh(éi;i, ?}1 o For and behaif of
M/s Bimal Wﬁ +550 )\\;‘ Py, Lidg Wi/s (v.mrwvs India {‘\t ed
L v\}.‘- . -
f{m yf%!) ‘)’%“ Y N _:3

(Auth}zm ed Slfrnat}h’y) .. r{'z‘mlharwcd Stgratory)

awedT N \a
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GAURSONS INDIA PVT LTD

o Park PlovNo.T, Abhay Khand-l, indirapurain, Ghaziabad (U P.)-201010
Tel; +91-120-4343333 Fax: +91 21204567319
__W’ebsite: wvgw_._g_a_gysogsiid_igﬁpm Email: ga_ufg_o_ng@g_aursong_i;}dia.g:_o_m

Design Specifications

| MBBR BASED TREATMENT TECHNOLOGY (MBBR)

| Packazed Type - MSFRP Tanks with Electromechanical Work )
Supply, installation, testing and Commissioning of Sewage Treatment Plant (STP) based on. MBBR process with
sewage handling capacity 550-1100 KLD. The plant will be constructed in Packeged Type - MSFRP Swuciure. The
STP shall be designed as water retaining structures, as per the manufacturer's design. All the equipment, piping,
f . pumps, air blowers and electrical panc! o be housed in the STP inctuding approximate inlet, outlet, overflow, ladders
i & raiting. The cost will also include any consequential civit work including making foundations for the pumps,
i blowers efe,
Treated Water Quality Standards/ Chavacteristics )
|| pH Value:6.59.5 l
| (O & Grease < | mgflorNil |
| BOD : < 10 mgA
| 6B <50 men

o

P e s S
4

§ A -
l | Total Suspended Solids : < 10 mg/! i
| | FColiform Count - < 1000 MPNAGD ml | ‘
I | = s - : = g : . 3 N
i TSewage treatment plant shalf include the following items. Contractor shalf include | i
l L in hiis cost items may be required to achieve the necessary parameters at ouilet, as

‘ specified by the Pollution Control Board time-to time. Nothing exira shall be
|| pavableonthissccount, : : -
! ] ftems / Description Unit Quantity

"A.—“l'snop Drawings for 550-1100 KLD Plant. |

Detailed GA drawing, flow diagram, equipsment tist, power load requirement i ‘ |
1 Design, calculations of atl elements of the plant, electrical and mechanical work \ 1
| to satisly adequacy of design ! :
Submission of detailed GOOD FOR CONSTRUC TION stage architeciural, 108 i [ l

F SO

canstruction. electrical, mechanical and siving drawing for approval,
B. | MSFRP TANKS e
SEWAGE TREATMENT PLANT 550 m3/day to 1100 m3/day.
Supply of the below mentioned Tanks made in Mild Steel sheet of minimum
smm thicknese for walls and 6mm base with 2 mm FRP Lining inside, 2 coats of
enamel paint on the exterior :
Equalization Fank -140 cuam
MBBR I+MBBR 2 - 140 cu.n !
Setiling Tanks - 70 cu.m -
Filter Feed Tank - 60 cu.m
Siugge Holding Tank -30 cu.nt
Treated Water Tank -25 cu.m
Bar Screen Chamber & Greece Trap- 10 cu.m
Note: Above capacities of the tanks are hydraulic volume only i.e. excluding frec i
tboard . e
o | ELECTRO MECHANICAL UNITS
C. | Sewage Treatmeni Plant (Primary Unit) . .
i ' Supply, instatlation, testing & commissioning of 2 Nos Stainless Steel {55-304) I
{ perforated Bar Screen with suitable lifling ayrangement (size 600 mm wide x 600 . |
' _myn high agarox.), Hem 1o include suitable garbage lifting Box/ Tray i N, 2 |
For an ,ﬁi’ﬁé}ﬁ}f}f : 2 For and beball of
M/s Bimal A¥geer Solutions EVS.‘!“JEISJ«?&“ . M/s Gauorsons Tudip PvtLtd
H.q»!f " i i (‘ e Z,‘ / l:k/ _____ .

g e oot it e

e TARIorized Sigaatory

L N
{Aunthuyied htgi];}tﬂq’-’*}

e
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l l arrangement. The hole size of screen shall be for solid handling capacity of § mm
) 1o 12 mm.
F“ Make - 5.5, 304 Grade Fabricated -
v } Supply, installation, testing & commissioning of non-clogging type pumgs, l |

]
| having CI casing, Cl impetler and S8 Shaft compleie with all accessories, MOLOF | 'r
‘ 2 | of required capacity. Delivery header with NRV, pressure gauge on delivery Yine | |
i iwith isolation cock level controlier with wiring to control the tevel of sump
l: automatically. Pump shall have following duty

%_2-.,1 | Submersible Sewage TramsferPumps ~ ‘_____,l'
~ T Capacity ; 12m3/hr or as design | | R
[ Head:8-10m T - I
}“ “[olid Handling: 32mm ' , PRSI DGR S "j
| 1 Set: (2wHlsy . 1 MNos | 3 1
| Make: Grundfos/Xylem/Wilo - A o ” i AR e '
32 | Plant Room Sump Pump - 4 I —j

| FlowRate:1Scumhr B o
— | Head: 8 - 10 Mis - T B
i_. ‘Solid Handling: 32 mm

t  {1Set(wrist : =
[ I Make: GrundfosXslem/Wilo . R R TS N B

S S —_— —_— N, -

3 “T—Aiﬂi' Diffusion System ! H
3.3 | For Equalization ta;‘r-k,_N_!‘Bi!R T:i;;ks, Studge Tﬁhk - 0 B

3.1.) | Supply, installation, testing & commissioning of Twin type rotary Ailr Blowers 1
driven through “V” belt or divectly coupled through flexible coupling to a TEFC

\ motor of suitable HP Suitable for 415 * 10% volts, 3 phase, 50 cycles A/
' supply, Anti vibration pad, MS fabricated base frame etc. complete in all respect.

Capa-:city : Sﬁ cu_nﬂw ) . ~ L ~ B __\ 1
| ) Head : 0.5 bar ‘
L Quamﬁy :»1 ‘sct {1w+l1s} ’ i , , 3 E
‘ Make: Everest/Akash/Airvak 7 _ P e i __l
;! i
|
| |
j |
{

Note - Air Blowers must have following specifications
= ' “Blowers must have sound less than 75db and the rpm for the blower
must be less than 1500 rpm
{ *Canopy for Air Blowers i reduce their soend and vibrations und ; i {
i make thesn acoastic completely Yo diminish the sound of Air blower. i J 5

- NS . I -

! 31 | Air piping shall comprise of pipes a(@)emg@ais—w—i{h— MS Header compiete

E with all fittings such as tees, Crosses, pligs, sockets, elbows, reducers, supporis |
i & clamps, puddle flanges elc cutting chases & making good in Sludge
| Holding Tank and M BBRTanks.

fosamsla . .
! :Exposccj Air Diping : MS paint finish . ‘ B
1 " Submerged Air Piping 1 uPVC l

| {_— Make: MSEP - Jindal ﬁissarmimuo, PV (- AstralfSupreme | Lot | t _“41

3 ’ For and behalf of f
ol vt Ltd. S M/s Gaursons India Yyt Ltd

o g i udey r e
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___ _ GAURSONS INDIA PYT LTD

Gaur Biz Park, Piot No.1, Abhay Khand-1}, Indirapuram, Ghaziabadi( up, )-éO:‘OtO
Tel: +91-120-4343233 Fax: +91-170.4 167319
Website: ww_‘vy.gaurso_nsindia.cqm Emait: gaursons@duaursonsindia com

Riis Gaursons India Pve Lid
w7, N

M/s Bimal;}. ater Sni{ﬁﬁ)‘m
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v
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sihorized Signatory)

e o
(Auttorized Signa

B -f‘;upply, iﬁsta!laﬁcm, testing & commissioning of Non clog tvpe Air disbersiou o . ‘
system capable of handling 3-4 cfim of air with oxygen transfer with efficiency of
3-4% per meter water depth. Air dispersion grid shall be asserbled i modutar
form so that they can be veplaced / repaired casily from piatform at the top
{Coarse bubble membrane diffusers) for Equalisation and Sizdge Holding i
! _ Tank. %
:m T i Zapacity of Diffuser - 46 mifhr YT o
i I Typé: Coarse Bubbie Diffuser (30mm) T T
TTTTRIGC  EPDM - T |
I S - - e —
{175 %e : PP Aqua/ Universal Lot 1
mmlﬂgil;;piy, _instalié‘li&, xcsting &_—cémrlx-]issim;ingzmmv c!og"tﬁ_e Air dispersion o !
| aystem capable of handling 3-4 cfm of air with OXygen transfer with efficiency of !
é {9 per meter water depth. Air dispersion grid shall be assembled in modular !
! " <o so that they can be replaced / repaired easily from platform at the top (fine i !

] | Fubble membrane diffusers) for MBBR Tanks, [ ! i |
§ i l'r’j:.pacity of Diffuser : 7.9 mdfhr T ) | i '] i
T voe ; Fine Diffuser T R A ue |
AU ST e e — )
f i 10C : EPDM T I
l__ N e

{ Make : PP Aqua/ Universal Lot 1 |
— ¥ . e et et r.._-,______._._-.l__._ LI - §
; ] il
4 | MEDIA ] d
41 2o MBBR L A T ‘
| i Siioply of Random Media for attached growth process (FABTechnology) MOC e T A — ;
z! "1, Surface Area= 400 sq.mir /cumn.mtr, { Cum 35
i bihe- PP Aqua /Universal | %
’é {Lhue to the design requirements i ddditional Quaniity used Jfor the STP theri on ,
| praportionate basis additlonal payment shall be made) {
| 3z '_~T.-3::.,\Zy PVC Tube Deck Seftﬁng Media to be installed in seondary settling tank . I .
I : Yaie- PP Aqua /Universal Cum 15 f
i 1Lz to the design requirements If Additional {duantity used for the STP then on '
! | »oportionate basis additional payment shall be made) i
1 _L._.._ F R i == PR - =E —
! 5 1 7 .dgeand Serew Py mps . ]
= . U N— i ' —
! ; Tapely, installation, testing & commissioning of non clog open impeller type | 3
{ [ [vinng, having CI casing & CI impeller complete with al) accessories, motor of | |
k! | r:quired capacity. Delivery header with isolation valve and NRV, pressure gauge
' ., o1 celivery line with isolation valve with wiring. i : o
i 5.1 1 ¥wige Transfer Pumps [
T !—(‘c.u_;xty 10 m3/4r or as per design - “f I
[ T Head 68 m head o I ‘
f MOC : Cl Casing, Impeiler & Shafi - CI/SS R ”; \
i‘ Typs. Centrifugal So!id-ﬁﬁiingupu? 10mm I o :
_!"_ Quantity : 1 set (Iwt1s) i !
For znd etialf ofx. For and behalf of

S e M
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[ USSP

iake : Kirloskar/ Crompton P\;-.—' T T !
“srew Pumps for Filter Press B T
i apacity 2 m3/hr or as per design E
__"Im 30 m head i
" 810 1 CI Casing, Impeller & Shaft ; Ci
ype Slmry Handling Gun Ty _ ) e
- =
[ Duantity © 1o set {1w+]s) :
| CiakerRotoRetomac T T No. 1 02 |
) '_"éixi!ge Haudling - Fiiter Press Unit T o T
ned o - — S L] _ e, O —————— .
Supply, installation, testing and commissioning of automatic operating Filter
"+2ss Plate Size = 24"x24" , 12 nos plate, operating pressure=0.5-1Kg/Cimsg.. PP
Tanesfly type filter cloth, mtercormectmo piping compleie in all respect
' Iy \Aake Pharmatecthmversal _ ~No. 0L
;“.»':'i"ing snd Instrumentation . “_ . '._ - o L .
“raviding all Piping and Valves {as described below) of requived sizes and
ninbers with all accessories, fittings, supports, clamps, rubbey gasket, nuts, bolts
* washer's, flanges, NRV's, flow control valves.strainers at-suction of clear water
o mxps for making the system complete in all respects.
. ALL Piping uPVC (SC-40) - as mention=i? specifically Lot ’ N
CIAKE . SUPREME/ PRINCE/ ASTRAL
+ ALVES: Astral/Supreme, MOC-Upve
vntterfly Vatves « Zoloto/Kartar/Sant
rRV-Zoloto/Leader - Disc type, Single flap, MOC-C 1. ‘ l
. Air Diffusion - non-submerged - MOEM-S 4G.1. and submerged uPVC {
© The Piping fupto 20m} from treated water prmps io the recycling tank in the ! ’
mainr pump room wiil be i the confracior’s scope. -
T‘)'ovly ol Flow \ Water in Tre ated water and Raw water Supp!y{Electm-m'wnem 1
‘o¢) transler line ]
R — st s S e S B e o
wiake: Aster/Howstar Nos ; 92
yir':.:‘f:'ary T‘ealmem Unit T T N l .
: rwplx mstallatmn "{‘estmn & Commissioning of Smszl‘. %Laue = Horizontal | . r ~~~~~~~
wifugal monobloc pumiping set with Cl body end Bronze- impeller, shaft of 8 !
sirrve, mechanical seal, connected to a TEFC induction motor suitable for
""‘;/440 volts, 3 phase 50 cycles A.C. supply with 108 mm dia pressure gauge
- mected with siphon wnth \IRV tevel controller, as tequlred |
??eed Pumps ’ ' i T !
et il ey 5 .
,,d"m/ /Flow rate : 25 cum/hr |
| Head: 2025 m ) B
(Iwils) o T '
—';;“ Phes Mrloskar/Cr;);ﬁibm’Wllo Nos 82 ’
B Med Water Transfer Pumps | 1
e e - — PR !
rd hehalf o@\\ For and behalf o

S e ————

el +91-120-4343333 Fax: 491-120-4157319
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GAURSONS INDIA PVT L TD

Gaur Biz Park, Plot No. 1. Abhay Khand-I1, Indirapuram, Ghaziabad {U

Tet: +91-120-4343333 Fax: +91-120-4157319

Website: www.gaursonsindia.com Email: gaursoas@ga%@ﬁk}dmgfﬁ

PY-201050

[ Capacity /Flow rate : 10 camihr
- _—‘Puniping Head: 30 m o = T
| 1 set (bw+lsy S i
| Make: Kirloska_rl-czmmp_ta\ﬁ:; o T [ Nos 02
3 i Filtration Units T T o o
(31 _Sezppi);, Installation, iestiug‘& con';inissi(ming: of vertical Multigrade Pressure | o T
Filter fabricated from high performance MS structural presswie vessel of 6 mm E
thick plate & 8 mm dish end with food garde epoxy & enamel painted outside |
- having collection system complere with initial charge of fiiter media, MSEP. face i
| piping, flanges with 3 mm thick gesket, nuts, bohs & washers where as required i
& all accessories, painting, iesting and commissioning inchuding foundation E
complete in all respect as required. i i
: Capacity: 25 m3/hr o {1
. SN T— aecevemminst e S N —— el 4 |
Filtration Rate : 17 m3/m2/hr - *
f}ﬂShell/DisgIl_]jcknes; 6 mm/ 8 mm . ) ) §
Max. operating pressure : 3 kgfsq.cm ! .
e P - 4 D —a] - . . v e it v r——d |
| ‘Test pressure : 6 Kg/Sqem T— i
- N L - o T — o i e ——— e e, v PR - SR — —
: Dia : 1500 mm HOS : 1800 mm 4 !
Make: Vendor Fabricated B Nos )] {
32 S'upp{y, Installation, ééting & l‘c:ommiss;ibning of vertical Activated Carbon—T T i
| Filter value 900 iv, fabricated from high performance MS structural pressure |
vessel of 6 mm thick plate & 8 mm dish end with epoxy paint inside & outside
having collection system complete with inftial charge of filter media, MSEP fage
piping. flanges with 3 mm thick gasket, nuts, bolts & washers where as required
{ & all accessories, paiming, testing and commissioning including foundation |
! - complete in all respect as required, !
]
| Capacity: 31 m3/hr i |
| Filtation Jrate : 17 mymdy T ] ] I ]
f LShei]/Disc Thickness : 6 mm/ 8 mm |
Max operating pressure : 3 kgssq.om i .
| Test pressure : 6 Kg/Sq.cm II
Dia : 1500 mm HOS : 1800 mm ! §
[ Make: Vendor Fabricated - L MNs [ et
3.3 | Supply of Gzenater for waste water application, The system should be complete ! [
consisting of Ozone Generator, Oxygen Generalor, Air Compressor, Water : I
T Chilling System, Ozone Diffusers, Pipeline & fittings, Central Control Panel ete i
with Re-circulation based Ozone mixing system comnprision of Re- cisculation 55
Pump, Ventury Injector, Static Mixer eic complete in all respect, | ‘
t Capacity: 125 gm /r.
1 {Make: C_:'eqei\/e! Gs) . Nos o i
]
| E | Etectrical Conirol Panel 1
N ] ) '
For and behalf gff <., ' For and bzhalt of l
M/s Bisnal )‘Qater Solu Pvi, Lid o5 MU/s Gaursons Indiz Pyt Lid
el woibE o) R TPND AN
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GAURSONS INDIA PVT LTtb

Gaur Biz Park, Plat No.1, Abhay Khand-1I, Indirapuram. Ghasishad (UPL)-201010
Tel: +91-120-4343333 Fax: +91-120-4167319

Website: www.gaursonsindia.com Erail: gggg_s_gn_s@gagmns_ingj_@chom

1 i Design, fabrication, assembling, wir-i;; supply, installation, teéai‘mﬁdf
commissioning of motor control centre shall be fabricated out of 14 gauge CRCA

i shect steel in form ia 35 formation with reinforcement of suitable size angle iron,
| channel “T* sections irons and/or flats, wherever necessary, Cable gland plates
shall be provided on top as well as at the bottom of the panels. Panels shall be
treated with all anticorrosive process before painting as per specifications with 2
coats of red oxide primer and finat approved shade of powder coated paint. 2 Nos.
carthing terminals shalt be provided for 3 phase, 4 wire, 50 Hz supply system,
Lifting hooks shall also be provided in case of large panels. Approval shall be I

s i e

taken for each panel before fabrication. Galvanised hardware with zinc ty
passivation shall be used in fabrication of pancls. Starter panel has to be
¢onsidered as per type-2 coordination, J
| A 15 per ype- . y L A A
2 | Cables ; .. , E . = _
i Cabling of Pumps and Equipments from Electric Control Panel 1o the respective Lot

equipments of suitable size.

___Makef Polycab/KEI/Havells i conges | :

3 | Supplying & Fixing of Cables Connector, Cable Trays, to make Electrical

| Instaltation Complete, Necessary cable alleys, internal / cabling, wiring, cabling f
from MCC to various pumps / equipment and interlocking, <arthing and earthng | : i
pits for aH equipment " J

A. Payment Terms:
1. The abeve Quantity is approximate .Payments will be done on actual work done at site.
2. Conditions of the Payment: !
2. 30% of the Work Order value as advance, payable against the request.
b. 40% of the Work Order Value after delivery of' the following items - All MSFRP Tanks, Air Blowers. Ajr
Dispersion System, Raw Sewage Pumps, Centrifuge Feed Pumps, FAB Media sPVC Tube Media . Filter Feed Pumps,
Treated water Pumps, Multi Grade Filter » Activated Carbon Filter.
€. 20% of the Work Order Value after delivery of the Balance matesial,
d. 5% of the Work Order Value after Handing Over the Plam.
¢. 5% of the Work Order Value after Defect Liability Period (DLP} of 12 months after handove. i

B. Warranty :

Twelve (12) months after handover the plant.

C. Taxes & Freizhe: l
Extra as actual 1r

D. TERMS & CONDITIONS

I This order includes any modifications and/or alteration to be effected mutuatly hereinafter, '

2. Adl bills must to be submitted duly certified by our engineers for payment,

3. In the event of any failure on your part to fulfill any and/or all the terms of this Work Order the company wifl have |
the fighs to, among other things, rescind this order andfor to get the work done by himself through any other party at :
your sole cost and liability. a

4. No comgensation shail be payable 10 you in the event of any cancellation/suspension / postpanement of this Work i

Order effected by us on account of any act of God, an aci of state of Force Majeure including civil disturbance &
labour unrest & shortage of power & raw material of our premises,
For and behalf 675, For and behalf of
M/s Bimal \«‘i/a&er Sdluti(/ﬁi\iff‘vt. td §/s Gaursons India Pyt Lid H
L = g
TRy ) L
¢ Y ¥ "_J i\"}.lf---—l (..v-r;\':""_ § et
(Authorized Signatogyy/ ~~AAUHGrized Signatory)
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GAURSONS INDIA PVT LTD
‘Gawr Biz Park, Plot No i, Abhay Khand-11, Indirapuram. Ghasisieg (U.P.Y20101¢
Tek 191-120-4343333 Fax: 491.120-4 167319
Website: www.gaursonsindia.com Email: gauw ns@eaursonsindia.com

— — e

Your man working at our premises must rigidly follow all our fules regarding entry, exit and safety precautions and
maingain strict discipline,

6. You shaltbe solely responsible for the strict enforcement of 2 Acts, Rules and others made by the -Central and the
state Govesnments or Local Authorities and we shall in no way-responsible for any violztion of anyact on your part.

7. Payment shall be strictly as per the terms above,

8

You shall be deemed to have given an implied and explicit warranty of the material supplied and of the
workmanship, even though a separate warranty clause has not beeg speeifically entered into with pYUEN

9. The decision of the company i case of any Gispute shalf be final and binding on you.

0. This Work Order shall be deered 0 have conctuded at Ghaziabad and omy the courts at Ghazisbad shall be
Competent to try any case arising out of this Work Order.

11, Your acceptance of these terms & <ondition shall be decmed 1o have been implicitly given and unless these term &
conditions sre modified with cur consernit, these shall be binding and conclusive on you,

i2. In case of Fabrication works af the Project site, charges of Rz, 8.00 pr kg weight of Fabrication works wouid be

debited to M/s Bimal Water Solutions Pvt. Lid, else electric meter to be installed by the Vendorand electric units
consumption charged by the Company as per the prevailing Electricity costs to the Project Site.

13. The above Work has 4o be coriipleted at “the site latest by the M/s_Bimal Waier Solutions Pvt. Lid latest by
20.03.2021), irrespective of the Payment refeased by the Company. In case of any delay of the above compietion
works, then M/s Bimal Water Solutions Pvt. Lid would be levied penalty @Rs 1 00v/- per day upto 05.06.2021 1f
the above work further get delayed beyond 05.06.2021 the Company shall be free to terminate this Work Order and
the remaining part of the works may be get completed by any other agency by tha Company, for which M/s Riraal
Water Solutions Pvt. Ltd shaij not any objection and all the payments/financial ourden shall have to made by M/s
Bimal Water Solutions Pvt, Ltd

M/s Bimal Water Selutions Pvt. Ltd accepts the above contract subject to all the terms and conditions |
mentioned above,

N

\.\
N
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“
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!
- bR T For and bohaif v
For and ,y;cfrey{.,uf:;ﬁ-;\‘ For and bunaifl of ¥
T gma,, . Yo e ) . R »
M/s Bimal %ﬂﬁ*{g(’!“\f{%‘é(}"\(l‘ | B 35y M/s Gaursons fndia Pvt Ltd
o D (an ] <o
'{-?:, NI "‘%ﬁf‘.\ ““\-{(‘f
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Arneruye- IV

— drér Prfea—sovo wEwr frae i€, mRrme D84
{3 ﬁ Regional Office, U.P. Pollution Control Board, Ghaziabad
a\‘ P’ Website- www.uppcb.com, e-mall.roghazmbad@uppcb in
o T 4520,/ T0A0do-88 / AOT0-549 /19 /2023 fmte LELo/ 202
Jar ¥, |
I udie Raeed gftsar o oo,

e d—4 / §owdo—01 Td 4 / §10TX0—05,
fRrgrel faer, mivrames |

e w0 wsa eRa af@Re, TE fieeh 1 AR 884/2022 Sanjeev Kumar Versus

Uttar Pradesh Pollution Control Board & Ors. H qiRa ey fRAie 12.01.2023 ?5
B L B B B

By,

HT ST RIS F1 w6 TE A BT FE P A0 wHouliodlo E faeel
¥ IS 884/2022 Sanjeev Kumar Versus Uttar Pradesh Pollution Control Board & Ors.™
TiRe SRw feid 12.01.2023 B F s wika 53 T 8-

“4.\We also find from the report that the scheme was developed by UP Awas Vikas Parishad

but in the process, it allotted land to private builders who further developed buildings and private
developers in the present matter, as per record, are M/s. Prateek rea‘f tors India Pvt. Ltd., M/s. Apex
o Heights Pvt. Limited and M/s. Gaur & Sons India Pvt. Limited. Let ‘notices be tssued to these proponents

and they shall be impleaded as respondents...”
ST AW D SRTeF & Wo s gRa s, 3 fReell ¥ <R & T
ﬁqﬁéaﬁmwmaﬁuﬁwﬁﬁaaﬁmﬁ%lm&mﬁﬁm

ZRT aREYerT ¥ Wer possession &9 far AT B, i vd ary wfitd s69e dRiad
?ﬁfﬂamgﬁﬁmaﬁlmﬁmmﬂéaﬁmmmmzmﬁm
l

m"" m‘crmf)
qﬁr@nﬁﬁwﬁr@aaﬁwﬂaf@wm%gwt@m. 4

1. §EE iR RSB, g1, 300 FREYT A A, TS |
2 R ifRrTa—Tom, Sovo YN FiET a9, TS | -

" v R
Ve

2 BTafer : ATSOTOTE0-2, aER—16, TR, MRUTE—201012 PIF—0120-4160108
TEed : TC-12V, fwfd wve, TRl TR, TS 226010

Supil_RO Sir_2022-23
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——— &3y srafag—sodo yguYT FrRiEvr 9, MvER 585
W Regional Office, U.P. Pollution Control Board, Ghaziabad
7 Website- www.uppcb.com, e-mail:roghaziabad@uppcb.in
Hod | : 2524 / THoshodo—e8 / N0g07—549 /18 / 2022 T Rmiw L2702 %
|ar ¥,
i MR qoe w9 sfesan wo fo,

e 58 / $107H0—01,
frgref fagr, MivEEE | |

fagg: wp v sRa afeRe, 2 Ret ¥ 9fm@ 884/2022 Sanjeev Kumar Versus
Uttar Pradesh Pollution Control Board & Ors. # gyita am!ar s 12012023 &
L e e B |

LHEC

mwﬁmmﬁmmﬁmmﬁmmﬁlmmﬁﬁoﬁoaﬁﬁaﬂ
& T 884/2022 Sanjeev Kumar Versus Uttar Pradesh Pollution Control Board & Ors.¥
TiRa ame i 12.01.2023 B fe amdwr ol 58 T 8-

“4. We also find from the report that the scheme was developed by UP Awas Vikas Parishad

but in the process, it allotted land to private builders who further developed buildings and private
developers in the present matter, as per record, are M/s. Prateek -re’éitors India Pvt. Ltd., M/s. Apex
7Heights Pvt. Limited and M/s. Gaur & Sons India Pvt. Limited. Let notices be issued.to these proponents

and they shall be impleaded as respondents...”

ST IR B auer F A0 Wi &Ra iy, 7% ool # arR B T

RUré o BTTIRY TF AT B URY Heras ARG @ O <& ¥ | Saa & AfaRe sma

gR1 uRarer # Werm possession w4 far T €, e v ORy Wik 9o dried

gﬁﬁﬁﬁmgﬁﬁﬂaﬁl woeor & anTel gearg @ Ry R 21.022028
|

=
(Scag o)

yRifR =R @ qee v s SR ¥y 6 it |
¥, T wataRer SR, gei—1, So%o FgNY FrEE 91, wEe |
g Y afrerdi—gem, Sovo T T 9%, TETe | .

vy Frate : SMSOTIOTHO—2, VTER—16, TYERT, MGTEE—201012 BIF—-0120-4160108
FEIer : TC-12V, Ry @ve, MWl TR, FETe 226010

Suni]_RO Sir_2022-23 65



— S FrIfe—sow0 WY FiEer 918, MET 586

A Regional Office, U.P. Pollution Control Board, Ghaziabad
B 7S Website- www.uppcb.com, e-mail:roghaziabad@uppcb.in

T | « £52)/ Toshod—e8 / 3oq0-549 /19 / 2022 T e 262?022

: ﬁ,
Fad e sEew wo o,
e si—4 / 0TH—02 /3,
fagret fasr, mfvrmEmg |

fawr: w0 Us™ gﬂaaxham RE foeell & AT 884/2022 Sanjeev Kumar Versus
Uttar Pradesh Pollution-Control Board & ors. ¥ qiRe ey fesid 12.01.2023 D
e 1 B ke b BB

HBICd,
mmﬁmmﬁﬂmmﬁmmaﬁnmﬁoﬁoﬁo%ﬁﬁ

¥ IfoIa 884/2022 Sanjeev Kumar Versus Uttar Pradesh Pollution Control Board & Ors.H
wiRe oy AP 12.01:2023 BT FreT e Wik &) T T

4. \We also find from the report that the scheme was developed by UP Awas Vikas Parishad
but in the process, it allotted fand to private builders who further developed buildings and private
developers in the present matter, as per record, are M/s. Prateek reéﬁors india Pvt. Ltd., M/s. Apex

. Heights Pyt.-Limited and M/s. Gaur & Sons India Pvt. Limited. Lef notices be issued to these proponents
and they shaiI be impleaded as respondents...”
waﬁ?xeﬁwﬁ"wﬁsﬁagﬁamﬂéﬁﬁﬁmaﬁw
Wﬁm@mﬁuﬁ'ﬁwﬂﬁﬁaﬁm@%nma%mﬁaﬁm
2R aRareTn § wer possession B4 oy an @, fR=ie wd aed wfea gad FrEied
aﬁﬁﬁﬂmgﬁﬁﬂaﬁlmﬁmWaﬁﬁ@ﬁﬂﬁﬁmmzmﬁm
Bl |
f =~
(seaa i)
& e
mmﬁw@mm@g@wmu
3. T TEERT ST, gei—1, Sodo HguoT fRr e, TS |
4, R sRIER—sem, Soso Ty R o T e

&rdrg ratera : AEOTAOTHO—2, NIE—16, THEY, MRaTaE—201012 BIF—0120—4160108
T : TC-12V, ffy ave, M TR, TGS 226010

Sunil_RO Sir_2022-23
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s

- “BY EMAIL"
BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

ORIGINAL APPLICATION NO. 884 OF 2022
Sanjeev Kumar Vs Uttar Pradesh Pollution Control Board & Ors.

To

1. Ms. Prateek realators India Pvt. Lid. (RESPONDENT NO.6)
\2"M/s. Apex Heights Pvf. Limited | (RESPONDENT NQ.7)

3. Ms. Gaur & Sons India Pvt. Limited (RESPONDENT NO.8)

NOTICE

Whereas the above titled Application was listed before the Hon’ble Tribunal on
12.01.2023 (copy of order and petition are enclosed), when the. Tribunal inter-alia passed the
following order (reproduced relevant extracts only):-

“4. We also find from the report that the scheme was developed by UP Awas
Vikas Parishad but in the process, it allotted land to private builders who
further developed buildings and private developers in the present matter, as
per record, are M/s. Prateek realators India Pvt. Ltd., M/s. Apex Heights
Pvt. Limited and M/s. Gaur & Sons India Pvt. Limited. Let notices he issued
to these proponents and they shall be impleaded as respondents.

5. In addition, we also direct concerned Regional Officer, UP PCB to serve
notice upon the aforesaid builders to enable them to file their objections, if
any, to the report and also response to original application within one month.

6. List for further consideration on 21.02,2023.*

) ‘****”‘l*_
2. Now, take further notice that the above matter. will be listed for fuither consideration
before the Hon’ble Tribunal on 21 February, 2023, at Faridkot House, Copernicus Marg,
New Delhi-110001 through physical hearing (with hybrid option), when you may appear before
the Hon’ble Tribunal either in person.or by a pleader duly instructed, and file responses/replies,
as per directions of the Hon’ble Tribunal vide Order dated 12.01.2023.
3. Take further notice that in default-of your appearance on the date above mentioned. the
said Application will be heard and determined in your absence. -
4, Given under my hand and the seal of this Tribunal, on this 17% January, 2023.

Note: (For Orders, Cause Lists & other information, please visit our website
www. greentribunal. gov.inj P z

rd /7/ o
Counsultant (Judicial), NGT
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- 1-  “BY EMAIL"
BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

. ORIGINAL APPLICATION NO. 884 OF 2022
Sanjeev Kumar Vs Uttar Pradesh Pollution Control Board & Ors.

To

1. M/s. Prateek realators India Pvt, Ltd. (RESPONDENT NO.6)

2. Ms. Apex Heights Pvt. Limited (RESPONDENT NQ.7)
\3"M’s. Gaur & Sons India Pvt. Limited (RESPONDENT NO.8)

NOTICE

Whereas the above titled Application was listed before the Hon’ble Tribunal on

12.01.2023 (copy of order and petition are enclosed); when the Tribunal inter-alia passed the
following order (reproduced relevant extracts only):-

“4. We also find from the report that the scheme was developed by UP Awas

Vikas Parishad but in the process, it allotted land to private builders who

further developed buildings and private developers in the present matter, as

per record, are M/s. Prateek realators India Pvt. Ltd., M/s. Apex Heights

Pvt. Limited and M/s. Gaur & Sons India Pvt. Limited. Let notices he issned

to these proponents and they shall be impleaded as respondents.
5. In addition, we also direct concerned Regional Officer, UP PCB to serve
notice upim the aforesaid builders to enable them to file their objections, if

any, to the report and also response to original application within one month.
6. List for further consideration on 21.02,2023.”

T aRRRhRR, .

2. Now, take further notice that the above matter will be listed for further consideration
before the Hon'ble Tribunal on 21 February, 2023, at Faridkot House. Copernicus Marg.
New Delhi-110001 through physical hearing (with hybrid option), when you may appear before
the-Hon'ble Tribunal either in person or by a pleader duly instructed, and file responses/replies.
as per directions of the Honble Tribunal vide Order dated 12.01.2023.
3. Take further notice that in default of your appearance on the date above mentioned. the
said Application will be heard and determined in your absence.
4, Given under my hand and the seal of this Tribunal, on this 17® January, 2023.

Note: (For Orders, Cause Lists & other information, please visﬁq our webhsite
www. greentribunal.gov.in) Y

//// , /7/// ?‘01}

Consultant (Judicial), NGT

For Gaursons India Pvt. Ltd.

e
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: 1- “BY EMAIL"

BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
ORIGINAL APPLICATION NO. 884 OF 2022

Sanjeev Kumar Vs Uttar Pradesh Pollution Control Board & Ors.

To

\}/ M/s. Prateek realators India Pyt Ltd. (RESPONDENT NO.6)
2. M/s. Apex Heights Pvt. Limited (RESPONDENT NO.7)
3. M/s. Gaur & Sons India Pvt. Limited (RESPONDENT NO.8)

NOTICE

Whereas the above titled Application was listed before the Hon’ble Tribunal on
12,01.2023 (copy of order and petition are enclosed), when the Tribunal inter-alia passed the
following order (reproduced relevant extracts only):-

“4. We also find from the report that the scheme was developed by UP Awas
'Vikas Parishad but in the process, it allotted land to private builders who
further developed buildings and private developers in the present matter, as
per.record, are M/s. Prateek realators India Pvt. Ltd., M/s. Apex Heights
Pvt. Limited and M/s. Gaur & Sons India Pvt. Limited. Let notices be issued
to these proponents and they shall be impleaded as respondents.

5. In addition, we also direct concerned Regional Officer, UP PCB to serve
notice upon the aforesaid builders to enable them to file their objections, if

any, to the report and also response to original application within one month.
6. List for further consideration on 21.02.2023.”

T T T )
2. Now, take further notice that the above matter will be listed for: further- consideration
before the Hon’ble Tribunal on 21 February, 2023, at Faridkot House, Copernicus Marg.
New Dethi-110001 through physical hearing (with hybrid option), when you may appear before
the Honble Tribunal either in person.or by a pleader duly instructed, and file responses/replies.
as per directions of the Hon’ble Tribunal vide Order dated 12.01.2023.
3. Take further notice that in default of your appearance on the date above mentioned. the
said Application will be heard and determined in your absence.
4, Given under my hand and the seal of this Tribunal, on this 17 January, 2023.

Note: (For Orders, Cause Lists & other information. please visit our website
www. greentribunal. gov.in 7 .
~o)f
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There'is huge no. of residential societies which are situated in the vicinity of the Siddharth Vihar. The.

‘residents of the societies are badly. affected and suffering because of the heavy pollution in thearea.

Societies names are as follows -:
1. BrahmaputraEriclave 2. Vrindavan Society
2. Gokul Dham Society
3. Ganga Yamuna Hindon Apartment 5. Gaur Siddhartham
"4. . KashiRam Yojna :
" 5. Siddharth Residency
6. Prateek Realters and many more
That under the said scheme i.e., Siddharth Vihar Yojna, respondents (Awas and Vikas- parishad),
Ghatziabad prepared layout plan for a for the construction of road, drain, power, water, park andgreen
belt, same has béen-identified by the Awas and vikas parishad, Ghaziabad. In the said scheme

“residential and commercial plots were allotted by the respondent to several builders and companies.

Sunil_RO Sir_2022-23

Respondent {Awas and Vikas Parishad), Ghaziabad also made provisions to provide basic facilities along
with the-allotted plots. .

That wherever green belts and parks were identified by the respondent at that place till today none of
the things have been developed. On the basis of layout plan none of the basic facility has been provided.
Even today there are only barren fields nothing except soil and dust dué to which whole environment
gets polluted and dusty.

That the sewar line, drains etc. have not been developed in the entire area under the Siddharth Vihar
Scheme by. the respondent {Awas and Vikas Parishad), Ghaziabad. Sewer line or- drain if developed
somewherein therespective area for which any STP arrangements have not been made. The respective
area of Siddharth Vihar Yojna gets waterlogged due to heavy rains during monsoon and various types
of life-threatening diseases like dengue, malaria; chicken gunya are caused due to prolonged water
logging. Tiill date no cogent steps have been carried out in respect for the same.

It Is submitted here that it appears that the officers of the Awas Vikas Parishad by making false layout
plans and eventually showing future prospective arrangements in respect of Green Belt, Parks, Roads,
Drains, Kharja and by charging very high prices of land, respondents are responsible for cheating and
fraud with the plot allottee's and the common man. The purpose of the responsible officers isto get
revenue only for the government, which has nothing to do with the basic facilities provided to general
public.

It is submitted here that roads are unpaved, footpaths have not been developed till now for the walking
of the residents of the area made under scheme Siddharth Vihar Yojana, due to which many accidents
had occurred already and there is possibility of mis- happening in future. There is an ignorance of the
responsibility from the part of the authorities. After many representations nothing has been done till
yet. .

It is submitted here that the residential societies are developed by different builders, due to which
moment of large and heavy vehicles remain constant and there are only few roads which were made
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by the respondent (Aawas Vikas Parishad), Ghaziabad which are completely broken. Thereafter the 5 9 1

atmosphere remains completely polluted for several kilometers with dust and soil throughout the day.
Residents who are living in the Siddharth vihar yojana developed by the respondents are at the risk of
many serious life- threating diseases caused by the dust emission.

It is further submitted that the District magistrate of Ghaziabad, who.is the overall in charge and
responsibie towards the citizen and wellbeing of the Siddharth Vihar Yojna area to ensure fresh and

‘hygiene environment in and around the location. It is important to submit that foads, drain.and green

beits-have congenital conditions till date which results into heavy pollution whlch is agam the violation

of fundamental rights of the applicant and the residents of that area.

Applicant ‘have brought all these issues with various authorities including Awas Vikas: Parishad,
Ghaziabad District -‘Magistrate, Ghaziabad,- etc requesting them to.take some remedial steps in
accordance with law to preserve the environment around the respective area .These concerned
authorities are not only liable but even responsible to protect the unaware residents of Siddharth Vihar
Ghaziabad from the health hazard but are also failed toads under Environmental.protection act Water
act, Air Act. -

Applicant is the resident of Gaur Siddhartham which is developed under Siddharth Vihar Yojna. People
living in the area suffers from drainage congestions and water logging especially during rainy season
because of the unconstructed roads and pavements. Some.People in Siddharth Vihar have encroached

upon the. land which has been identified as a Green Belt by Awas Vikas Parishad, Ghaziabad. It creates

an unhealthy environmental situation and causing inconvenience to the residents of Siddharth Vihar
Yojna. It is observed that there is lack of planned. adequate drainage network systemin the area. People
of the area is at the risk of water-borne diseases such as typhoid, cholera, jaundice etc.

it is further submitted. that there is a rise in dust emissions due to heavy urban.construction and off-

road vehicle use have been increasing on the unpaved roads of the Siddharth.Vihar area which were
not developed by the Awas vikas parishad, Ghaziabad .1t is submitted that the purpose of green belt
around the area site is to capture the fugitive emissions and noise level the proposed green belt at the
areawould be so-effective that it would protect the geology, soil condition etc but till today no progress

has been done on the ground level regarding the same. .
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